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certain companies, be referred to
a Select Committee consisting f
Shri Naushir Bharucha, Shri
Mulchand Dube, Shri Aurobindo
Ghosal, Shri Bimal Comar Ghose,
Shri Mool Chand Jain, Shri
Prabhat Kar, Shri M. R. Masani,
Dr. G. S. Melkote, Shri Radhe-
shyam Ramkumar Morarka, Shri
Narendrabhai Nathwani, Shri
P. R. Ramakrishnan, Shri Sat-
yendra Narayan Sinha, Shri
G, D. Somani, Shri Ramsingh
Bhai Verma and Shri Morarji
Desai with instructions to report
by the 5th December, 1960.”

The motion was adopted.

13.03 hrs.

INDIAN MUSEUM (AMENDMENT)
‘BILL

The Minister of Scientific Research
‘and Cultural Affairs (Shri Humayun
‘Kabir): Mr. Chairman, Sir, I beg to
move:

“That the Bill further to amend
the Indian Museum Act, 1910, as
passed by Rajya Sabha, be taken
into consideration.”

The Indian Museum, Calcutta, is
one of the premier institutions of
Asia and was formally established in
1866, but it came into existence some
eighty years earlier through the
initiative of the Asiatic Society,
Calcutta, whose collections still form
a substantial part of the Museum's
rich treasure of antiquities and scienti-
fic and art objects. Of the six sec-
tions of the Museum, namely,
Archaeology, Anthropology, Art,
Geology, Zoology and Industry, only
the Art section is directly under the
control of the Trustees while the
others are under the administrative
control of the respective Surveys or
Departments. With the exception of
the Geological Survey, the remaining
Surveys and Departments are now
attached te the Ministry of Scientific
Research and Cultural Affairs.

KARTIKA 24, 1882 (SAKA)

Museum
(Amendment) Bill

According to the Indian Museum
Act, 1910, which is the substantive
Act of the Museum, all the exhibits
in the Museum vest in the Trustees,
but they are de facto properties of
the concerned Departments of the
Government of India and the Trustees
have only visiting powers. The
administration of the Museum is also
vested in the Trustees, but again, the
different sections are in fact run
directly by the different Surveys to
which they belong,

This dual control was not satisfac-
tory at any time but in the past this
has not mattered so much as today.
In recent years, the work of the
different Surveys has expanded
enormously and demanded more and
more of time of the Directors of these
Surveys. I may just give two
examples.

In the case of the Geological Sur-
vey of ‘ndia, you know how in recent
years exploration work has been
greatly expanded and the Geological
Survey has really come into its own
only in the course of the last five or
at the most ten years. Similarly, in
the case of the Botanical Survey and
the Zoological Survey, the establish-
ment of regional stations, the explo-
ration of the flora and fauna of India
have been undertaken on a much
larger scale and more intensively only
in the last five or at the most seven
years. As a result today the Direc-
tors of these Surveys have to give far
greater time to their own Departments
and also to tour different parts of the
country so that their staying in Cal-
cutta for the Museum where the
Board of Trustees meet almost once
a month, if not more frequently, is
very often difficult.

Simultaneously, great advances
have been made in museuology all
over the world in the last fifty years.
Thus, while the Indian Museum has
one of the richest collections in Asia,
it has grown in an unplanned manner
and the whole present organisation is
a result of compromises and exped-
ients.
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Since 1831, there have been repeated
attempts at reforming the work of
the Museum. It was then proposed
to put the various sections of the
Museum under the administrative
control of a Director, but as there
was a world-wide economic recession
in the early thirties, this proposal
was not pursued, At least that is the
explanation that I can find why the
proposal was not vigorously pursued
at that time. All of you remember
that the years 1930 to 1934 were a
period of great economic distress and
there was stringency and reduction
in almost every department of Gov-
ernment’s activities. So this idea of
a whole-time Director was not pursu-
ed.

In 1946, Colonel Sewell, the then
Director of the Zoological Survey
ebserved:

“The impression that I came
away with was that the Trustees
instead of acting as the trustees of
a great and extremely valuable
museum were behaving more
like the caretakers of a mauso-
leum.”

This coming from one who was him-
self a trustee is, I think, ample reflec-
tion of the way in which the grow-
ing needs of the Museum could be
met by people who did not have the
time to spare for its activities.

I need hardly say that the Indian
Museum Act, 1910 has today become
completely out of date. Fifty years
is a long time for any legislation to
retain its usefulness, especially legis-
lation which deals with a growing
service. When to that fact you add
that during these fifty years there
have been vast changes in the Indian
political scene and in the Indian edu-
cational world, you can easily under-
stand that the Act of 1910 is comp-
letely out of date today. I will have
occasion to refer later while discus-
sing the constitution of the Trustees
how things which were easily accept-
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able in 1910 but cannot be accepted
today have been allowed to continue
simply because the Act has not been
amended till now.

Museuology in the last fifty years
has made tremendous progress
throughout the world and we are to-
day planning our National museums
not merely as static repositories of
relics of the past but dynamic instru-
ments for the cultural and scientific
education of the people. This requires.
that there should be far greater atten-
tion paid to the planning of the
museums and that the different ser-
vices of the Museum are properly
organised. The present Bill is, there-
fore, a long overdue measure for
improving the working of the Museum,
but at the same time we have tried
to make the changes as moderate as
the circumstances will permit.

Those hon. Members who have
seen the Bill will recall that there
are 13 clauses in the Bill. Out of
these 13 clauses of the Bill which I
am placing before the House, eight
are of a purely formal, consequential
or verbal nature so that only five
clauses have some importance. For
example, there is a section in the
old Act that members who had been
appointed under the Act of 1876
ceased to function from such and such
a date. Obviously there is no point
in continuing that section any longer.
As 1 have said, out of 13 clauses,
eight are of a purely formal, conse-
quential or verbal nature. Three of
the remaining five clauses seek
improvement of existing provisions
based on experience and normal
practice of administration, Only two
amendments are major.

I will take first the three amend-
ments which deal with procedural
matters. Of the three clauses deal-
ing with the improvement of existing
provisions, the first is for prescribing
a date for submitting budget estimates
for the next financial year. Even
under the existing Act, annual reports
and audited accounts have to be sub-
mitted to Government, but there is
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no provision for preparation and sub-
mission of annual budget estimates
-or for advance intimation of the pro-
gramme of activities for the coming
year, with the result that there is
very often no proper planning, and
we do not know beforehand what
would be the kind of programme that
the museum would like to follow in
the next year. It is obvious that it
will make for better working if the
trustees prepare and submit to the
Central Government before a pres-
cribed date budget estimates for the
next financial year. I may add that
this is a normal administrative proce-
dure adopted in all recognised insti-
tutions, and it is surprising it was not
done earlier in the case of the Indian
Museum.

The second of these three amend-
ments deals with the rules for recruit-
ment and the conditions of services
of officers and other employees of the
museum. At present, the trustees
have the power of appointing officers
or servants on such pay as they may
think fit, but subject to the previous
sanction of the Central Government;
which means that in every case where
it is proposed to appoint anybody or
create a post, an ad hoc reference
has to be made. Instead of such ad
hoc reference, we are now proposing
that general rules should be made
which, after approval by Parliament,
will become the governing regulations
of the museum. This will also lead
to the removal of ambiguities and
doubts. Under section 13 of the exist-
ing Act, all employees of the museum
are deemed to be public servants,
and this had naturally led them to
expect that they would have exactly
the same conditions of service in
respect of salaries, allowances and
pensions. As one who is not a legal
expert, this was also my view, but
we have now been advised by the
highest legal authorities in the land
that this is not so and that the emp-
loyees of the museum cannot claim
the same prerogatives as government
servants, even though they have been
described as public servants for other
purposes. Therefore I felt that if
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this is the position then it is much
better that the position should be
clearly stated and that the employees
of the museum should be governed
by rules framed specifically for the
purpose. And, as I have said, these
rules will be framed in consultation
with the trustees and will be placed
before Parliament before they become
operative.

The third of these amendments
dealing with the improvement of the
administration gives Government the
power to frame rules subject to ap-
proval by Parliament. This rule-mak-
ing power is of a normal character and
deals with matters of detail which
cannot be provided by statute. These
rules will be laid before Parliament
and would be subject to approval,
disapproval or modification by Parlia-
ment so as to ensure the full control
of Parliament over the rule-making
powers of Government. Further, I
have provided that in making these
rules, the trustees will be consulted
and any suggestions that they may
make will, of course, be given due
consideration.

I now come to the two substantive
changes proposed in the amending"
Bill. These deal with the constitution
of the Board of Trustees and the
assumption by the Central Govern-
ment of the power to issue directives
in matters of policy.

At present there are 18 trustees, of
whom seven are officials—six serving
the Government of India and one’
serving the Government of West
Bengal. These are government ser-
vants. In addition. the Central Gov-
ernment has, even under the existing
Act, the power of nominating four
persons: so that, if Government at
any time wished it could have seen
that eleven members of the Board of
Trustees were people who always
represented its own point of view.
But Government has not as a matter
of fact tried to exercise any such con-,
trol and has given full freedom to the
Board of Trustees. But at the same
time we feel that a bigger body has
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not been as effective as a smaller
body would be; and this was also
the recommendation of the Committees
of 1931 and 1955. I have already
mentioned that the responsibilities of
these officers have increased vastly.
Their areas have expanded and they
are undertaking today work which
was not even thought of before. In
spite of their best intentions, there-
fore, it has not been possible for
them to give the necessary time and
attention to the Museum as trustees.
‘We have also to remember that the
Trustees of the Indian Museum are
not only trustees but they are also
for all practical purposes the manag-
ing body. The result has been that
because these officers have not been
able to give sufficient time, sometime
it has turned out that one or two
persons have been able to do prac-
tically whatever they liked with the
Museum and some of the difficulties
of the Museum in the last seven to
eight years have been due to this
fact,

Since 1831, it has been repeatedly
suggested that there should be a
more compact managing body. The
two Committees appointed in 1931 and
1855 went so far as to suggest that
the Museum should be taken over
completely by Government and run
under a Director. We did not, how-
ever, consider this desirable or feasi-
ble. This institution was originally
set up and has been developed by
voluntary effort and has a long tradi-
tion of its own. We therefore decided
to retain the present character of
management but reduce the member-
ship of the Board of Trustees from 18
to 11.

The first major reduction is to bring
the number of ex-officio official
trustees from seven to two. We are
also deleting the provision giving
representation to the British Indian
Association and the Bengal Chamber
of Commerce. You can well appre-
ciate the reasons why in 1910 the
Bengal Chamber of Commerce, which
is really a chamber of the European
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industrial and commercial interests
in the country, was given to such
interests representation—and that was
the only representation given by the
Act in 1910. The British Indian
Association was also. in those days a
fairly important body representing

. mainly the landlords of Bengal-——and

you can, again, understand why they
of all bodies were given representa-
tion on this Board. Their existence-
on the Board is a relic of the past
times and their continuance today can
no longer be justified. For, there are
many other Chambers of Commerce.
And, so far as other bodies are con-
cerned, there are many bodies, even
in Calcutta, which are far more
active and far more representative
than the British Indian Association.

In the existing Act, the Calcutta
University is represented by a nominee
of the Syndicate. We are suggesting
instead that the Vice-Chancellor of
the University should be a member.
Similarly, in place of an officer of the
Government of West Bengal, namely,
the Principal of the Art School, we
are suggesting a nominee of the
Government of West Bengal. There
is no radical change: even previously,
the West Bengal Government had a
representative through the Principal
of the Art School. We are giving a
wider choice. They may now nomi-
nate either the Principal of the Art
School or anybody else they wish.

We are also proposing to strengthen
the Board by the appointment of two
new trustees, namely, the Governor of
‘West Bengal as the Chairman and the
Mayor of Calcutta. The appointment
of the Governor as ex-officio Chairman
will give both dignity and status to
the Board and also ensure co-opera-
tion of the State Government. It
seems to me surprising that there was
no representative of the Calcutta Cor-
poration on the Indian Museum, and I
feel that the Museum must have some
connection with civic life, and there-
fore we are suggesting that the Mayor
will be a member of the Board of
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Trustees. The association of the
Mayor with the Board of Trustees
will enable the Museum to function
more effectively in co-operation with
civic life.

This is the one substantial change,
namely, reducing the number of trus-
tees from eighteen to seven and re-
ducing very drastically official repre-
sentation. For instance, my Ministry
had five nominees on the Board of
Trustees. In place of that, under the
new proposals, there will be only one,
namely the Secretary.

The only other substantial change
that I am introducing in the Bill is
to give the Central Government the
power to issue directives to the trus-
tees on matters of general policy.
Such directives are not issued except
in extraordinary circumstances, but
whenever they are issued they are
subject to the control of Parfiiament.
In the case of an autonomous body
like the Indian Museum, I feel that
the power of issuing directives by the
Government is more necessary, as
otherwise, the Board of Trustees,
though largely appointed by the Gov-
ernment, is not responsible to any-
body. It is not responsible to the
Government because it is an autono-
mous body and it is not responsible to
Parliament because it can say, as an
autonomous body, we are not bound
to give any reply. The only control
that the Government can exercise is
through grants, by withholding grant
if it came to such an extreme posi-
tion, I am sure you will agree that
that is a measure which should never
be adopted. It is far better that,
instead of leaving the entire control
to a small group, there should be the
final overriding authority of Parlia-
ment.

Dr. M. S. Aney (Nagpur): On a
point of order, Sir, the hon. speaker
should address the House and not a
few Members sitting on that side.

Shri Humayun Kabir: I am sorry if
T had turned this side. I thought I
was addressing the Chair, From this
place, the angle is on this side.
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In the case of an autonomous body
like the Indian Museum, this power
of issuing directives is necessary as.
otherwise, the Board of Trustees,
though largely appointed by the
Government, is not responsible to-
anybody. The museum is maintained
mainly from public funds and it is
both desirable and necessary that
Parliament as the supreme body of
the nation should have a control over-
all questions of policy. Even then,
we have provided in the Bill that,
before any directive is issued under-
this clause, the Trustees will be given
an opportunity to express their views.
Of course, full consideration will be
given to any such views.

In moving this Bill, I would submit
that it is of a nature which is non-
controversial. Eight of the clauses
are purely of a verbal legal nature.
Three are improvements in procedure
which have been generally accepted:
in almost all other Bills which have:
been enacted by this House in recent
times. The two substantial things are
about reduction in the number of
Trustees and about the issue of direc-
tives. These are matters which have
been considered by this House again-
and again and in fact, in recent times,
the general tendency of the House has.
been to see that, even in the case of
autonomous bodies, ultimately autho-
rity remains with Parliament, since
Parlitament, as the custodian of the
rights of the people and is the body
which votes all the moneys that are
expended for public purposes, it
should have a say in the matter.

With these words, I commend my
Bill for acceptance of the House.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Indian Museum Act, 1910, as
passed by Rajya Sabha be taken
into consideration.”

Shri Morarka (Jhunjhunu): Mr.
Chairman, I wish to enquire of the
Minister one point: whether he has



37§ Indian

[Shri Morarka]

taken into consideration the provi-
sions of the Indian Statistical Insti-
tute Act which was recently passed by
this Parliament and which institution
was given the recognition as a national
institute. Since this Bill is of the
same type, I would like to know whe-
ther the provisions of this Bill are
similar to the provisions in that Bill
-or if they are different, why they are
-different.

Shri Humayun Kabir: I will deal
‘with these when I reply.

Mr. Chairman: The hon. Minister
-will reply in the course of his reply.

Shrimati Sucheta Kripalani (New
‘Delhi): It will hclp us to understand
the point if he makes it clear. There
is no radical difference between the
two institutions, They are similar
institutions.

Shri Humayun Kabir: On this point,
I will have one remark to make. The
Indian Statistical Institute is primarily
an educational and research institute.
It is doing new exploration work and
therefore, it is quite different from a
museum. In the case of the Indian
Museum, we adopt the same procedure
as in the case of the other national
museums in the country and of similar
museums elsewhere in the world.

Shrimati Sucheta Kripalani: I had
given notice of an amendment that
“this Bill be referred to a Select Com-
mittee.

Shri Humayun Kabir: I have not
received any such notice,

Mr. Chairman: I do not find any. It
is not here.

Shrimati Sucheta Kripalani: I had
sent it. Where is it?

Dr. Samantsinhar (Bhubaneshwar):
What about my amendment?

Mr. Chairman: May I know when
‘the hon. Member gave notice of it.
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Shrimati Sucheta Kripalani: In the
morning.

Mr, Chairman: Then, it is out ef
order. At least 24 hours’ previous
notice is required.

Shri Morarka: You may waive it.
It is in the discretion of the Chair.

Shrimati Sucheta Kripalani: It cam
be accepted. '

Shri D. C. Sharma (Gurdaspur):
Mr. Chairman, I welcome this Bill.
As it has been described by the hon.
Minister, it is a non-controversial
Bill. It is true that our country has
taken about 50 years to wake up to
the status, functions and objectives
of the Indian Museum. But, still it is
good that we are doing something to
give a new set-up to this Indian
Museum.

I feel very proud of the fact that
the Minister wants to make this
museum a full self-governing national
museum for the eastern region of
India. It is a very hopeful sign of
the times that we are going to have
such museumns in all the regions of
India and that these museums are
going to be not a collection of old
and antiquated things but something
that is being renewed every year,
every month, every day. That is to
say, these museums would represent
not something static, but something
dynamic, and these museums will be
responding to the needs and urges of
our people as they arise. I hope that
something would be done to have
museums of this kind in all the other
regions of the country also, so that
India is not deficient in this particular
kind of educational apparatus.

I think the hon. Minister was very
right when he saig that the art and
science of museums has advanced
greatly. If one goes to some of the
progressive countries of the world,
one finds that the museums are the
most cherished objects of those coun-
tries. They are not only show pieces
to be shown to visitors and travellers.
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They are also very effective instru-
ments of public education. There are
days which are set apart for school
boys and they can go and visit these
museums on those particular days.
There are days which are set apart for
University students. They can go to
the museums on those days. At the
same time, museums are not thought
to be merely silent places where you
can look at things and admire them.
Some of these museums have very
effective service guides. These guides
are always there to explain to the visi-
tors the beautiful places and the bea-
utiful spots and the objects which are
there. There is no mention of this
in this Bill. But, that would be one
of the functions cf the administrative
service to see to it that we have a
very adequate number of guides. Un-
fortunately, guides in my country have
not been trained and educated
properly. These guides should be
such as are well versed in the lore
which the museum has to show. I
remember I visited last year the
museum in Moscow. I was amazed
to see the richness of its collection, I
was more amazed to see the know-
ledge of the guide there and the way
he explained and interpreted the
things and the interest that he took
in showing the people round. In my
country, guides are generally tired
and exhausted persons. They are
generally those persons who know
little of the museum and less of the
things that it contains. Therefore, it
is a very sorry tale that they tell. I
hope something will be done to make
up this deficiency that exists.

I believe that while this Museum
will be doing all those services which
it should render, at present, it will
be, as the hon. Minister said, a very
adequate medium of cultural and
scientific education. These words are
very weighty words. I believe that
the scientific aspect of this museum
will be more strengthened. This
museum is now meant more for scho-
lars and savants than for anybody
else. It should be seen to it that
some of the popular aspects of this
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museum are augmented so that the
general public can take more advant-
age of it than before,

Coming to Clause 2, I am glad that
the hon. Minister has reduced the
number of trustees. Whether there
is any virtue in reduction or increase
I do not know, but since he has
thought it fit to reduce the number
of trustees, I do not want to have
any quarrel with him on that score,
but there is one thing which makes
me very unhappy then I go through
the constitution of the board of trus-
tees. I think every autonomous body
that we have set up in this House
has enlisted the active interest of the
members of this House; that is to
say, some kind of representation has
been given to the members of the
Lok Sabha on that body. It has been
done so that the Lok Sabha is kept
constantly in touch with the activities
of that body so that it can, on the
floor of the House, present a very
clear and coherent picture of that
institution. Though according to the
hon. Minister the British India Asso-
ciation and the British Chamber of
Commerce are things of the past, I
must say that the constitution of the
board of trustees in this Bill has
been done in the same old spirit of
the British India Association and the
British Chamber of Commerce. Gene-
rally they used to rely on nominations,
and here also I find that it is one
string of ex-officio members or nomi-
nated members. Of course, I have
nothing to say against the Governar
of West Bengal. She should be
there. I have nothing to say against
the Secretary to the Government of
India; he should be there. I think
sometimes the Calcutta Corporation
has two mayors, but I am glad they
are going to have only one mayor on
this boarg of trustees. The Vice-
Chancellor of the University of Cal-
cutta should be there; he represents
learning and scholarship and the
educational interests of that State.
The Accountant-General is a necess-
ary evil everywhere, and I do not
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see any reason why he should be kept
out of it. Then there are four per-
sons to be nominated by the Central
Government and one by the Govern-
ment of West Bengal. I think this
has been done in accordance with
the laws of proportion that since the
Government of West Bengal is having
one representative, the Central Gov-
ernment should have four, or vice
versa. It is very good arithmetic, and
1 think it redounds to the credit of the
hon. Minister that he has been able
to fix such a proportion. Of course,
one person should be nominated by
the Asiatic Society of Calcutta.

Therefore, I say that when I took at
the composition of the board of trus-
tees I find one unrelieved, dreary
panorama of nominations. I respect-
fully submit that the board of trus-
tees should be constituted by giving
some representation to the members
of the Lok Sabha and some represen-
tation to the members of the Rajya
Sabha also. Since the Rajya Sabha
consists mostly of nominated personms,
they may think that it is in agree-
ment with the character of the pre-
sent composition of the board of trus-
tees to some extent, but here we all
come after fighting very big elections,
and I believe that we are wedded to
the principle of elections and demq-
cracy. 1 think this undemocratic
edifice in democratic India will be an
anachronism. It will be a museum
piece in itself. Therefore, I think
something should be done to take
away this aspect of officialese from
this Bill.

In Clause 3(1) the quorum has been
reduced from 9 to 6, and in Clause
3(2) from 6 to 4 This quorum is a
ticklish business. When they are
discussing such intricate matters, it is
not right that six persons out of
eleven should constitute the quorum.
After all, these persons represent
certain academic interests. So, in a
body like this where the academic
interests take precedence over all
other kinds of interests, the quorum
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should be higher, for the simple reason
that all these interests should have a
proper and adequate say in the
matters which affect them. If the hon.
Minister thinks that the person whose
business is going to be transacted on
a particular day will alone be pre-
sent and the others absent, that
assumption will not be conducive to
the efficiency of the board of trustees.

In Clause 6 a distinction has been
made between rules and bye-laws. I
am not a constitutional pundit, but I
think that it is pot very proper to
bring in these two things. When we
talk of bye-laws we talk of some
commercial concerns. I think I am
right when I say that. When we talk
of rules we talk of things which are
subject to the rules and enactments of
Parliament. So, I would say this
thing should be clarified, and this
difference between the rules and bye-
laws, which is a very invidious kind
of distinction, should be done away
with,

In Clause 7 it has been said that the
trustees may appoint such officers and
servants as they may consider neces-
sary or proper for the care or mana-
gement of the trust property and
determine their functions, and that
the recruitment and conditions of ser-
vice of such officers or servants shall’
be regulated by rules made under the
Act. I think the rules have some
validity here, but my feeling is that
in free India we are trying to make
appointments not subject to any
boards which are constituted but sub-
ject to the Public Service Commission.
In my State, a very progressive State,
we have two Public Service Commis-
sions; one deals with gazetted
appointments, and the other with non-
gazetted appointments. That is to
say, the appointment of persons has
been taken away from the purview
of the Government, and handed over
to the Public Service Commission. I
think that provision should have been
kept here also, so that the appoint-
ments that are made may not savour
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of any kind of favouritism or nepo-
tism. I do not say they will savour
of that but there should be the im-
pression that these appointments are
made on the basis of selection by the
most competent body we can think of.
I think this is a provision that should
be there.

Then, I come to the question of
issuing directives. I do not quarrel
with the term ‘directives’. I think
directives are necessary. But what do
Government think of this board of
trustees? Are they to be waiting all
the time for directives from the Cent-
ral Government? Are they non-adults?
Are they not competent to deal with
the subjects which they are asked to
deal with? I think this is undue inter-
ference by the Ministry in the work
of the trustees. The hon. Minister
has said that they are doing away
with the dual system, but here I think
they are introducing the dual system;
that is to say, the board will not be
autonomous in the real sense of the
term, but it will always be looking up
to the Ministry for directives. I do
not see what reason is there for
giving directives, when the secretary
to the Ministry is going to be there,
but probably the Minister must also
give directives, and the higher officers
also should give directives. I think
this is something which is going to
cramp the initiative of board of trus-
tees. This is something which s
going to spoil the good effect which
this autonomy will have.

As I said in the beginning, I wel-
come this Bill, and I think that the
Bill is mainly non-controversial. But
T hope that even though this has been
passed by the Rajya Sabha already,
the hon. Minister will kindly accept
some of the suggestions which I have
made for making this Bill more
effective.

Shrimati Sucheta Kripalani: I have
heard the hon. Minister with great
care. Generally, I agree with him
that this Act needs to be amended
and there is scope for improvement in
the functioning and management of
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the Indian National Museum of Cal-
cutta. But I want to draw your atten-
tion to certain aspects of the present
situation.

Thig Bill has been passed by the
Rajya Sabha and has come here. Now,
we are seized of this Bill. During
this period, representations were made
to us that the matter of amending this"
Act was before the Government for
some years, in fact during the time
of Maulana Abul Kalam Azad, who
was our Education Minister then, the
trustees of the Indian Museum had
met him and they had carried on
lengthy discussions with him in this
regard. They had also some corres-
pondence. They had represented to
the Maulana Saheb that when a revi-
sion of this Act was contemplated, the
members of the Board of Trustees
should be given a proper hearing, and
they should have a full opportunity to
place their case before Government.
With your permission, I would just
read out from a letter of 1957, which
the chairman of the board wrote to
Maulana Saheb after he had discus-
gions with him, in order to put it on
record. He wrote:

“If any modifications in detail
be found to be desirable, and if
the revision of the Indian Museum
Act, 1910 (Act X of 1910) be under-
taken by Government, the board
of trustees would be given a
thearing, and the facts and cir-
cumstances as then existing would
be examined and considered by
Government before any Bill is
drafted, which will be done in
such consultation with the board
or its trustees as the Government
may deem fit.”.

This occurred in 1957. Soon after
that, Dr. K. L. Shrimali visited Cal-
cutta, went to the museum, sat with
the trustees, and reiterated this assur-
ance. Now, after so many years, the
proposal for amending the Act has
come before us. I want to know
why an opportunity was not given to
the board of trustees to discuss it
with the Minister and his Ministry.
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They have complained to us that they
never got any opportunity.

As you know, this Indian National
Museum of Calcutta is a very import-
ant institution. It is an institution
which is held in high esteem. The
Board of Trustees have during all
these years built up an insitution of
which we can be proud. There may
p’p some defects in their administra-
tion, but generally they have acquitt-
ed themselves rather well. And there
are people members who are experts,
members who have a right to speak
about the future of this institution,
but no opportunity was given to them
to place their case. Perhaps, if I may
anticipate the reply that the hon.
Minister will give, that letters were
sent to them but they did not reply.
The information that I have received
is—how far it is correct, I cannot say
that letters were supposed to have
been despatched from the Education
Ministry, but they never reacheq them.
Even supposing the letters did not
reach them, it was such an important
matter that efforts should have been
made to get the opinion of the Board
of Trustees before the Bill was intro-
duced. But no opportunity has been
given to them.

That was why I tried to move that
this Bill be referred to a Select Com-
mittee. If the Bill had been referred
to a Select Committee, the board of
trustees would have had an oppor-
tunity to place their case; in fact, not
only the board, but the Asiatic Society
also would have had an opportunity.
As the hon. Minister himself
has admitted, much of the property
belongs to the Asiatic Society. But
neither the members of the Asiatic
Society nor the members of the board
of trustees have been given an oppor-
tunity to place their case before Gov-
ernment. I should think that in fair-
ness, such bodies which have done so
much work should have been given
a proper hearing.

There may have been some defects
in the running of the institution, to
which the hon. Minister has referred.
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I do not belong to Calcutta, and,
therefore, I do not have much oppor-
tunity to be in touch with the affairs
there. But, on the whole, it was func-
tioning normally. There was no cri-
sis of immediate urgency which neces-
sitated that the Bill should be passed
in this way without any reference to
the Board. I want to support this
Bill, but I do not like the manner
in which this Bill has been placed
before us. Nobody has been given
an opportunity to place his case or
to suggest what amendments should
be brought forward; after all, the
Board members have the welfare of
the institution at heart, and they
could have made very valuable sug-
gestions.

1 support most of the provisions of
this Bill, but there are certain things
which I find it very difficult to sup-
port, and to which reference has al-
ready been made by the previous
speaker. In clause 10, under the new
section 12A, Government are taking
the power to give directives. Gene-
rally, Government have always the
power to give directives to autono-
mous bodies, but I do not know why
Government want to take this kind
of power here. We have seen that
this autonomous body has done a
good piece of work, a work of which
we can be proud of building up a
museumn is a thing where experts,
connoisseurs of art and others who
are really interested in the subject
can perhaps give more valuable help,
even if they be non-officials. I find
that the Board’s main objection to
this clause is this that not only have
Government the power to give direc-
tives, but what is “policy” is also to
be decided by the Government. So,
they fear that in the name of giving
policy directions, they may interfere
in the day-to-day affairs, and they
may interfere in their administra-
tive matters. If Government are so
much involved in the actual adminis-
tration of the museum, perhaps, the
normal development of the museum
may be retarded. I think I am right
in saying that if this institution had
been run by the Government as such,
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under the actual control of Govern-
ment, it would not have made the
beadway that it has made today.
Therefore, I have certainly objection
to this kind of control or attempt to
control on the part of Government.
There is a tendency in recent years
on the part of the Government and

their departments to interfere more °

and more in the working of the auto-
nomous bodies. This curbs the ini-
tiative of the people. This does not
allow for free growth of institutions.
We want this institution to grow
properly. We want that connoisseurs
of art and people who are interested
in the museum should participate
freely and fully and thus build up
this institution. In fact, I had tabled
certain amendments in this regard,
but as they were tabled late, they
could not be accepted.

As far as the composition of the
Trust is concerned, I am glad that
the official element has been reduced.
But there are a number of ex-officio
members. I have no objection to
them, but if you notice carefully,
you will find that the Government
feel that these ex-officio members
would not be able to function be-
cause they will have too much of
other preoccupations. Therefore,
you find that there is a proviso to
clause 2 which says:

‘“Provided that if any of the
Trustees referred to in clauses
(b), (c), (d) and (e) is unable to
attend any meeting of the
Trustees, he may, with the appro-
val of the Chairman, authorise a
person.... to do so”.

Shri Humayun Kabir: In writing.

Shrimati Sucheta Kripalani: All
right. I have no objection to the
words ‘in writing’. Let it be in writ-
ing. That is not my point. The point
is that these people will be too busy.
Take, for instance, the Mayor of Cal-
cutta. He may be a very perfect
gentleman. But we know how much
politics there is in the Calcutta Cor-
poration. He may have no time to
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attend these meetings. He may autho-
rise somebody to attend the meet-
ing. Next time, he may authorise
somebody else to attend the meeting.
So people who are not equipped
with the background knowledge of the
institution will attend these things and
as such, they will not be able to con-
tribute to the discussion. The Govern-
ment themselves feel that these ex-
officio members will not be able to
function; therefore, this provision is
there. It shows the weakness of the
whole proposal.

Shri  Narasimhan (Krishnagiri):
Even the quorum has been reduced.
That means they are not sure that
there will be attendance even.

Shrimati Sucheta Kripalani: Exactly.
That means, they will put such people
there who are not vitally interested
in the institution. Put some non-offi-
cials there who are interested in this
job of building up a museum. People
whose primary and first interest is
museum work should be put there.
Therefore, in the amendment I had
given notice of I had pleaded that the
Trust should be given power to co-opt
some members, at least two or three,
so that people who are really inte-
rested In the subject can be on the
Trust.

As regards the provision that the
Governor should be ex-officio Chair-
man, I certainly object to it, because
the Governor has too many things to
do. The Governor is too busy. You
should have a chairman who is really
interested in the subject and can de-
vote time to it. Only when somebody
takes it up as his first job can this ins-
titution be developed. I am, happy
that the hon. Minister has reduced the
number of officials, but I strongly feel
the Chairman should be a non-official,
somebody who is really interested in
the work, who can devote full time
to it.

Another very interesting point rais-
ed by my hon. friend, Shri Morarka,
is that the rule and bye-law-making
powers have been taken away from
this institution.
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Shri Humayun Kabir: Where?
Shrimati Sucheta Kripalani: Gov-
ernment are encroaching into them.

Shri Humayun Kabir: No, no. Let
the hon. Member read it again.

Shrimati Sucheta Kripalani: Gov-
ernment are taking more powers in
their hands.

Shri Humayun Kabir: That is a
different matter.

Shrimati Sucheta Kripalani: I
qualify it by saying that Government
are taking more powers in their
hands. If it is an autonomous body,
we want the autonomous body to have
sufficient powers to function in an
autonomous way. If you reduce the
rule and bye-law-making powers, you
certainly curtail its authority and
power. What is the justification for
this? The hon. Minister has said that
that he is raising the status of the
institution by making it an institution
of national importance. I would like
to draw your attention to the fact that
this was already an institution of
national importance. This institu-
tion is listed under the Government of
India Act, 1935, Second Schedule, List
I, item 11. Under the Constitution of
India, in the Seventh Schedule, List I,
item 62, this institution is listed. So
this was already an institution of
national importance.

Very recently, during this year, we
had passed the Indian Statistical Ins-
titute Act as well as the Visvabharati
University Act.

Shri Humayun Kabir: This year?

Shrimati Sucheta Kripalani: In the
previous session of Parliament.

Shri Humayun Kabir: No.

Shrimati Sucheta Kripalani: We
passed the Indian Statistical Institute
Act last session. The Visvabharati
University Act wag passed before.
These are institutions of national im-
portance. The Government have not
taken away the bye-law and rule mak-

" ing power from these institutions, but
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from this particular institution these
powers are being taken away. It
was said by the Minister that the
other one is a research institution;
therefore, it should have greater
powers. If I understand the functions
of a Museum correctly, attached to
the Museum a good deal of research
can be conducted. I fail to under-
stand how in the case of one institu-
tion higher powers are needed and
in the case of another national insti-
tution, less powers will suffice. There-
fore, there must be some other reason
which is motivating the Government
in reducing the powers of this institu-
tion. Hence, I strongly oppose these
clauses of the Bill. Otherwise, I am
in favour of this ‘amending Bill. I
agree that the management of this
Museum should be properly conduct-
ed, but I do not believe that by tak-
ing more powers in their hands Gov-
ernment are going to improve the
administration or will be acting in a
way which will be conducive to the
proper, free and good growth of the
Indian Museum.

Shri Indrajit Gupta (Calcutta-South
West): The Statement of Objects and
Reasons attached to thig Bill is, of
course, very praise-worthy and no-
body can quarrel with it, because the
main object, as stated here, is to re-
organise and improve the administra-
tion of the Museum and ensure condi-
tions for its proper development on
modern and scientific lines. But if
one looks into the clauses of this Bill,
one is apprehensive that something
very different from this object will be-
achieved. After all, we are dealing
here with a technical matter, and as
far as I know, the administration of
museums and what one may call
museology, has become a science in
the modern world. It is not a thing
which laymen can play around with.
But if you look into the amending
Bill and the changes it proposes to
make in the Board of Trustees, you
find that the very few people in the
existing Board who have any sort of
technical or scientific qualifications to
deal with these matters or who claim
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to have an expert knowledge of such
matters are the very people who are
being eliminated from the Board, that
is to say, people like the Principal of
the Arts School, Director of Geology,
Director of Zoology, Director of
Archaeology etc. who were there in
the previous Board. Of course, the
hon. Minister may say that this is a
means by which the official element
is being reduced, but I would say
that in this particular coniext of
museum, surely we cannot regard
these people simply as officials. At
least if they are not replaced or subs-
tituted by some other people who are
equally qualified, technically speak-
ing, and who have got the scientific
knowledge, we cannot accept that
these people should be removed simply
because they happen to be in the legal
sense officials.

‘Who are these people being replaced
by? I agree with most of what Shri-
mati Sucheta Kripalani said. But
she said that the official element was
being cut down and that was a good
thing. But I find on a proper scrutiny
of this Bill that that is not what is
Rappening. If these people are consi-
dered in the narrow sense to be offi-
cials—the people to whom I have
referred—that may be so. But if you
look into it, who are the people who
are being put in the new Board as
proposed by the amending Bill? For
example, the Secretary of the Minis-
try will be there ex-officio. Then
there are four people to be nominated
by the Government of India. Of
course, one can theoretically argue
that they will nominate people who
are not necessarily people who will
toe the official line. But that is no
assurance as far as we are concerned
because more or less, the tendency as
we gee it today, as Shrimati Sucheta
Kriplani hag also mentioned, is in-
creasingly to strengthen the official
element or to nominate such people
who tend to be what one may call con-
formists. We fear that the same thing
may happen here,

Then there is a nominee of the
West Bengal Government. As far as
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the position of the Mayor of Calcutta
and the Vice-Chancellor of Calcutta
University and the Governor is con-
cerned no doubt they are eminent
public men. But as Shrimati Sucheta
Kripalani has mentioned, they will
be far too busy to attend the meet-
ings of the Board. Therefore, provi-
sion has been made in the amending
Bill to the effect that if they are too
busy to attend, they can authorise
persons in writing to attend op their
behalf. That is probably what will
happen in 90 per cent of the cases.

Therefore, I do not see that the offi-
cial element is being cut down at all.
‘What will actually happen is that the
proposed composition of the Board
of Trustees will, if anything, make it
even more amenable to subserviance
to the Govérnment, for the simple
reason that, firstly, the number of
officials has proportionately increased;
secondly, there is not a single person
on the Board, as far as I can make
out, except perhaps the representative
of the Asiatic Society, who is in any
way qualified to deal with these mat-
ters or their various sicentific, cultu-
ral and other aspects. Therefore, I
am really surprised at this proposal
taken with the other proposal to which
reference has already been made
about the powers which have been
taken under section 12A to bind the
trustees by certain policy directions
of the Central Government. I do not
know what has given inspiration to
the Ministry.

14 hrs.

The British Museum in England is,
certainly, not conducted in such a way
In the British Museum, the Board of
Trustees are, really speaking, the sole
authority. Financial control is, cer-
tainly, exercised by Government.
But, subject to that, the Board of
Trustees is the sole authority. And,
nobody has ever complained that the
British Museum is badly run or not
properly administered,

I do not claim for a moment that
the Indian Museum in Calcutta s
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above all criticism. It happens to be
situated in my constituency. But that
is not the reason why I am speaking
on this. The point is, there are many
criticisms and complaints which we
hear, and of which we have some know-
ledgc ourselves, relating to such mat-
ters which require, if anything, more
detailed supervision by people who
are technically and scientifically quali-
fied to exercise that supervision.
There are complaints that a number
of rare manuscripts and other things
are not kept as well as they should.
Some of these things may be getting
spoiled due to not being preserved
properly. Who is going to go into
these matters? How is the Board of
Trustees that is going to be set up
qualified to go into these matters and
understand the problems when that
element which was there with scienti-
fic knowledge is being abolished al-
together?

I must also add my voice of pro-
test at this. The existing Board of
Trustees, as far as I know, have never
been consulted as to the provisions of
these things. It is very strange.
People who have been carrying on the
administration of the museum for so
many years were not even taken in-
to confidence and their views were
not ascertained before the Bill was
drafted. I want to know from the hon.
Minister whether there is something
behind it. I want to know whether
the same procedure is being follow-
ed anywhere else. This has given
rise to certain apprehensions of
which, I am sure, the Minister is
aware.

‘When the Bill was first brought up
very many reports appeared in the
daily newspapers of Calcutta, includ-
ing respected papers like the States-
man and the Amrita Bazar Patrika.
They have written leading articles
commenting on this Bill and none of
their comments are favourable by any
means. They have all voiced the
apprehension which is widely felt by
the public everywhere that this Bill
alms at officialising the administration

-
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of the museum, making it a sort of a
sub-department of Government. We
do not know what sort of policy direc-
tions are going to come in future.

There is the apprehension among the
people in Calcutta that this may be
the first step towards some breaking
up and dispersal of these collections.

I am grateful to the hon. Minister
that, in the course of the debate in
the Rajya Sabha where this appre-
hension was also expressed, he made
some sort of amendment which means
that the Board of Trustees has to
come to a unanimous decision if it
wants to dispose of any part of the
collections. But the grace of this
amendment is lost by the fact that
this section 12A lays down that the
trustees have got to be bound by the
policy directions of the Central Gov-
ernment of which we are completely
in the dark. We do not know what
they propose to do in future. They
may do anything.

We also find that there is no repre-
sentative of the public at all on this
Board. Why not? I want to know.
Of course, this is a scientific, techni-
cal and cultural institution. All of
us who live in Calcutta know—and I
am sure the Minister must be aware
of it—that it has now become really
a place of public pilgrimage in a way
it never was in the days of the Bri-
tish regime. The people who go there
in thousands, particularly on holidays,
to see the museum are, of course,
poor people, perhaps uneducated, per-
haps illiterate; but those are the
people who make up the majority of
people in our country. They are
shown around this museum not in a
way which is always very conducive
to their understanding and intelligent
appreciation of what there is. There
are very many questions involved in
this. I should like to know why at
least some representative of the pub-
lic should not be also taken there, on
this Board of Trustees. Why should
not a Member of Parliament be there?
There are very many unhappy provi-
sions of that type in this Bill.
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This institution is a really unique
insitution; everybody accepts that. It
is an institution which is regarded as
the pride of the whole country; it is
not something so peculiar to Calcutta
or to Bengal at all.

I welcome the suggestions made by

the Minister in the other House that
they propose to bring in a more com-
prehensive legislation later on to set
up a whole chain of national museums
in different regions of the country.
That is all to the good. But that does
not mean that the existing institution
of this type which is there at the
moment, should, at this stage, be
suddenly subjected to this kind of
legislative amendment of its Board
of Trustees which will, in the long
run, make the administration much
more bureaucratic, if I may say so
with all respect to the persons who
are being proposed as trustees, who
are nevertheless laymen in every
sense of the word. It will de depriv-
ed of scientific or technical assistance
from people who are in a position to
give it to them. I would like to know
what is the real purpose, what is the
urgency. Why can’t this Bill be con-
sidered a little more at length; why
can’t it be referred to a Select Com-
mittee? I do not see the hurry for
it. The museum is not going to fall
down; it is there; it has survived all
these years. If there is something
else of which we have not been told,
I hope the hon. Minister will, of
course, tell us what it is.

Therefore, while welcoming the
objects and reasons of this Bill I find
that the clauses of the amending Bill
are such that the objects and reasons
may be defeated. It is very difficult
to support a Bill of this type. There-
fore, I request the hon. Minister not
to hurry. It is not a question of
prestige; it is a thing which should
be looked into a little more carefully.
I think the Board of Trustees should
be set up in a rather different way
so that it can really be adequate and
efficient enough to cope with the
administration of a great institution
like this,
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Shri C. K. Bhattacharya
Dinajpur): T appreciate the anxiety
of the hon. Minister to make this
Calcutta Museum a dynamic instru-
ment for culture and progress. I
also appreciate his anxiety to turn it
into a full-scale National museum—
‘though I would not accept the latter
qualification—for eastern region’, It
is an Indian museum and let it remain
an Indian museum and let it retain its
all India character; let it not become
an institution for eastern region oniy.
I would feel myself hurt if the scope
of the museum is limited in that way
as stated in the Statement of Objects
and Reasons in the original Bill in the
Rajya Sabha,

(West
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Shri Yadav Narayan Jadhav: The
situation is in the eastern region.

Shri C. K. Bhattacharya: The
situation has got to be somewhere in
the Indian territory, in the west or
east or south or north, But let us
learn to pride ourselves in having
institutions of all India character, in
any part or corner of India. I feel
that it would have been proper for the
Minister to have consulted institutions
interested in the museum, which has
been built up by the care and anxiety
of generations of people of cudlture
and learning. The Asiatic Society is
one of the constituents of the govern-
ing body, 1T believe that the Minister
has already received the resolution
that the council of the Asiatic Society.
In that resolution, they say:

‘“The Indian Museum was brought
into existence by the Asiatic
Society and the great bulk of the
collections of various sections and
galleries of the Indian Museum is
legally still the property of the
society.”

Therefore, that body should have
been consulted. The Government of
West Bengal is another constituent of
the new body that is being formed.
That body as well as the present
Board of Trustees which has been
running this institution so long should
have been consulted when this Bill is
introducing very radical and substan-
tial changes in the constitution and
working of the body (Interruption).
At least, I believe, the request of the
Asiatic Society to give it two repre-
spntatives instead of one was provided
in the present Bill should be acceded
to. That is the least they deserve to
have.

Regarding the other aspects of the
Bill, though it is introduced in the
name of an amendment there are
certain changes so radical that I feel
it almost amounts to a new Act. The
hon, Minister has stated that a large
number of these changes are formal,
consequential, verbal and procedural.
But the substantive changes that he
has introduced are sufficient to give it
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a completely different character from
what the Board and the institution is
now.

One of these is the constitution of
the Board and the second is the vest-
ing of the power of control in the
Central Government, Practically it
means centralising the whole institu-
tion. And that is a radical change
which is being introduced and which
cannot be put into one of the other
categories like formal, consequential,
verbal or procedural,

Another change is contained in
clause 12 of the Bill which introduced
a new section 15A in the Act, In

sub-clause (2) (d), of clause 12
it is said:

“(d) the conditions subject
to which the Trustees may
deliver possession of any pro-
perty in their possession to any
other person.”

This introduces a completely new
element in the Act which was never
there. Why is this power being
given to the trustees?

Shri Humayun Kabir; Has the hon.
Member seen section 7(b), (c) and
(d) of the original Act?

Shri C. K. Bhattacharya: I shall be
obliged if the hon. Minister kindly
reads it for my benefit.

Shri Humayun Kabir: There it is
said:

“Subject to the provisions of
any bye-lays made in this be-
half, the Trustees may, from time
to time,—

(a) deliver, by way of loan, to
any person the whole or any
portion of,......

(b) exchange or sell duplicates
of articles contained in any
such collection....,
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(c) present duplicates of articles
contained in any such collec-
tion to other museums in
India; and

(d) remove and destroy any
article contained in any such
collection.”

All the powers are there. There is
nothing new.

Shri C. K. Bhattacharya: I see, Sir
any way, the framers of the present
Bill have chosen to deviate from the
wordings of the relevant section in
the present Act. I do not know why.
It requires examination. There the
powers of the trustees are definitely
stated, but here it is a general power.
It is said here: “The trustees may
deliver possession of any property in
their possession to any other person”.
This amounts to giving them a very
general power of a sweeping charac-
ter.

Shri Humayun Kabir: It is almost
exactly the same.

14.24 hrs.

[Mr. Deputy-Speaker in the Chair]

Shri C. K. Bhattacharya: I do not
know whether it is exactly the same
as in the original Act. That I may
say after I compare the two and just
set the wordings of one by the word-
ings of the other and find their
meanings and implications.

Sir, I say this with one purpose.
The Bill is coming in a background,
it is not coming in a vacuum. Shri
Gupta referred to some criticism in
the Calcutta Press. He referred to
some comments. Sometime before
this, the hon. Minister must be know-
ing, there was a proposal to transfer
this institution to Delhi and the
trustees opposed that move. I had
myself the opportunity to see one of
the communications that went from
the Government of India in the
Education Department to the Trustees
suggesting some such thing.
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course, that has been abandoned. But
the impression lives still in the minds
of the people. It is in that back-
ground that this Bill has come, and
the way shanges have been introduced
in its constitution rather, I should
say, if the hon. Minister does not
mind it, smacks distrust of the
trustees. The suggestion for direc-
tlves, the taking away from the
trustees the authority to make rules,
these do not taste well on the tongue.
These should, rather, not have been
made. This has created some con-
cern about this particular Bill—
changing the constitution, taking away
the autonomy of the Board on the
one hand and, on the other, to put it
under official control from non-
official control.

About non-official control I want
to say one thing. There are five
all-India institutions in Calcutta or
near about, institutions of research
and culture. They are the Indian
Museum, the Victoria Memorial, the
Zoological Survey, the Botanical Sur-
vey and the Asiatic Society. These
are institutions which are centres of
research and culture, and when we
deal with them there should be some
caution so that the tradition that
they have built up might not be
interfered with. Of these five insti-
tutions, the Indian Museum and the
Asiatic Society were founded by
non-official initiative. In fact, Ben-
gal showed the way how non-official
institutions of research and culture
may be built up by private initiative,
and I would request the hon. Minis-
ter to maintain the tradition that has
been built up for so many years.

Coming to the Bill and its clauses,
the hon. Minister has suggested a
smaller body—11 members in place
of 18. I would request him to note
that out of these 11 people the Gov-
ernment of India has got 6—the
Secretary to the Government of India
in the Ministry concerned with mat-
ters relating to the Indian Museum,
ex-officio: four persons to be nomina-
ted by the Central Government and
the Accountant General. Practically
they form the quorum. These 6
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people who may be taken to repre-
sent the Government of India form
the quorum. The quorum has beem
reduced to 6 and the six representa-
tives of the Government of India
form the quorum. So I may say that
in the process of reducing the num-
ber of trustees the Government of
India has come to get the majority
in the Board of Trustees.

I should like to make an observa-
tion about the appointment of the
Chairman. There has been a sug-
gestion that the Chairman may be a
non-official. That, Sir, is a very
eminently reasonable suggestion. The
hon. Minister has stated that he wants
to bring this institution under the
control and survey of the Parliament.
I am perfectly one with him in this
move. But when he puts the Gov-
ernor of Bengal as the Chairman of
the body he should be aware that he
exposes the Governor as Chairman of
the body to the criticism of Parlia-
ment. Would it be proper? The
conduct of the Chairman may be open
to criticism or may require criticism
in the Board of Trustees, in the pub-
lic and in Parliament. Would that
be proper? I request him to consider
whether these factors should not
persuade him to put somebodv else
as the Chairman and not the Gov-
ernor of West Bengal. In the British
Museum, I might say, the Lord Chief
Justice is the Chairman. If the Lord
Chief Justice may be the Chairman of
the British Museum, some such thing
may be done in the case of the Indian
Museum too. The Museum should be
entirely in the hands of non-officials.
Some hon. friend suggested Editors.
I thank him for that suggestion and
request the hon. Minister to accept
it, though it has not come from me.

I have already referred to the
Board of Trustees. Clause 9 savs that
the trustees may appoint such “offi-
cers and servants”. The word “ser-
vants” does not read well; I wish
that word could be changed. Bet-
ween officers and servants there is a
gap and that gap remains to be
filled, and instead of putting the word
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“servants” if the Minister agrees to
change it to “officers and other em-
ployees” I would have been happy.
I also suggest that the four persons
to be nominated by the Central Gov-
ernment should be non-officials. If he
accepts that amendment, the objec-
tion that I am taking to this Bill
would be removed. That will perfec-
tly fit in with the amendment which
he has accepted in the Rajya Sabha—
“one of whom to represent commerce
and industry”. If he agrees that the
other three also should be non-offi-
cials much of the objection that has
been raised against the Bill would
be removed.

Then again about the directives to
be issued to the trustees, I believe
the Asiatic Society itself has made
a suggestion. Would it not be pro-
per to accept this suggestion? The
suggestion of the Asiatic Society is:

“Provided it there be a diffe-
rence of opinion between the Cen-
tral Government and the Board
of Trustees, whether the question
is one of policy or not, it shall
be referred to for decision by a
serving or retired Judge of the
Supreme Court.”

That is the suggestion of the Asiatic
Society which has been one of the
constituents of this Board and to
which he has given representation.
These are certain suggestions that I
want to make and I request him to
note the concern that is existing in
the minds of people about the offl-
cialisation of this body which has
all along continued as a non-official
institution. 1 would request him to
do nothig which would freeze non-
official initiative in setting up and
conducting such bodies which add to
the glory of our country.

Shri Aurobindo Ghosal (Uluberia):
Mr. Deputy-Speaker Sir, I would
also like to express certain dobuts
which have already been expressed
by Shrimati Sucheta Kripalani and
Shri Gupta. The hon. Member has
already expressed in the Rajya
Sabha that he would later on bring
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a comprehensive Bill. If he has got
an intention to bring such a com-
prehensive Bill, what was the neces-
sity of bringing a piecemeal legisla-
tion like this.

Now, Sir, there was an Expert
Museum Survey Committee. They
recommended that the National
Museum should be a multi-purpose
museum; they also suggested the
development of Victoria Memorial
Halls as a Modern History Museum
and the Indian Museum as a National
History Museum. Of course, the
Victoria Memorial Hall has now been
turned into a dumping ground of all
statues of Calcutta. Government are
now trying to reduce the powers of
the present Board of Trustees, who,
in spite of certain minor defects are
very much interested in developing
the institution,

The main apprehension of all the
speakers, including myself, is this,
whether the motive of the Govern-
ment is to officialise the main funec-
tions and policy of the Museum. The
Expert Museum Survey Committee
said:

“The administration must be
progressive, flexible and free from
too much red-tapism. For this
purpose it will be effective to
place the museums under govern-
ing bodies with members specially
chosen for their interest and
experience in museums.”

If this is the standard of selecting
the members of the Governing body,
is the Board of Trustees which is
going to be set up under this Bill;
sufficiently dynamic to carry on the
progressive and flexible lines free
from red-tapism. Many previous
speakers have referred to the gifts
from the Royal Asiatic Society; the
Art Section and a substantial portion
of the industrial section belonged to
the West Bengal Government. But
neither the Asiatic Society, nor the
West Bengal Government have been
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consulted on this matter before-
bringing this Bill before the House.
This raises suspicion in the minds of
all concerned as to whether there is
any motive on the part of Govern-
ment behind this Bill. Now a days
many offices and institutions func-
tioning in West Bengal are being
shifted elsewhere. Even the head
offices or commercial undertakings
which are located in West Bengal
are being shifted to other paces.
This has created apprehension in the
mind of the people. In most of the
dailies in West Bengal this has been
badly commented. They apprehend
that there is some motive in Govern-
ment bringing forward this Bill.

As regards the composition, I quite
agree with the suggestion made by
Shri Indrajit Gupta. This composi-
tion cannot work for a specialised

institution like this. The four per-~

sons who have been deleted and on
the basis of which Government are
telling this House that they have
reduced the official element from the
body, should be included in this
Board in order to get the benefit of
their advice to the institution. There-
fore, I would like to submit that the
present composition should also be
changed as has already been suggest-
ed by some previous speakers.

Then, the hon. Minister has already
stated in his opening speech that due
to dua] control and due to unplanned
manner in which it was being run, it
was necessary to take up the adminis-
tration and to introduce this Bill in
Parliament. From our personal
experience, I can ay this. The year
before last, when the Public Accounts
Committee visited the museum, the
trustees complained against the Gov-
ernment of India that the Government
were not willing to give any amount
for purchasing art items and what-
ever had been given was spent on
establishment and building puroses.
The complaint was ‘that enough
money was not given to purchase
art antiquities. Naturally they
requested the Public Accounts Com-
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mittee to put some pressure on the
Government so that the Government
may grant them some money for
purchasing art items.

There are some people working
there as guides and attendants, and
gallery keepers. They should be
trained for the particular job which
they are doing. They should be
qualified persons. There are some
qualified persons but their number is
very low, and it is impossible for the
museum authorities now to appoint
qualified persons as guides and
gallery keepers for financial reasons.
For that reason, the Government
instead of bringing in this Bill, should
have taken into consideration the
improvement aspects of running the
administration in respect of this
museum and also the grant of ade-
quate money to the museums and
guidance to the trustees for develop-
ing the administration of the
museum. I would like to request the
hon. Minister not to take too much
power in their hands while other
institutions of a similar nature are
being given more power and their
governing bodies are given more
powers to run as autonomous bodies.

In the composition of the govern-
ing body, I find that four person are
to be nominated by the Central
Government. I suggest that these
persons should have experience in
archaeology or should belong to the
scientific personnel. Who will be
these four persons who will be nomi~
nated? Some conditions regarding
qualifications for these persons should
be stipulated. Then we will be able
to restrict the coming in of all shorts
of officials by way of nomination by
Government.

With these words, I would request
the hon. Minister to see whether
the Bill can be amended in a better
way and can be brought after onsult--
ing the committees which have given
representations and have made com-
plaints for not being consulted. I
would also request the hon. Minister
to consider thre reduction of official
control over this institution.
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Dr. Samantsishar: Mr. Deputy-
‘Speaker, Sir, I thank the hon.
Minister for having come forward
with this Bill and I also welcome the
Bill. Of course, there are some
things which should have been con-
sidered a little earlier, but in spite of
that, I do not think the Bill deserves
‘the criticism which some hon.
‘Members have been pleased to make.
‘Some hon. Members described
‘the Trustees of the museum to be an
autonomous body and that the Gov-
ernment are interfering too much
through the provisions of the Bill
This is not an autonomous body. It
is managed by a board of trustees.
Trustee means, some property is kept
under him and that property natural-
ly and truly belongs to the nation,
that is, the Government of India, and
on behalf of the Government of
India, it is only the board of trustees
that will have to look after the
property according to the directions
of the Government of India for the
nation.

‘While making these remarks, I may
also draw your kind attention to the
Statement of Objects and Reasons
given in the Bill wherein it is stated
that it is proposed to step up the
pace of development of the museum
and make it a full-scale national
museum for the eastern region of
India. So, it is a museum for the
eastern region of the country. If I
may trace the history a little, this
museum first belonged to the then
Royal Asiatic Society of Bengal. The
original Act was passed in 1910 when
Bengal meant also the present East
Pakistan and the provinces of Orissa
and Bihar. So, Asiatic Society then
meant a body covering all those
provinces. Prior to that, that is, in
1905, Assam also was a part of Bengal.
So, this is not a museum of West
Bengal alone. It is a museum, as has
been mentioned, of the eastern region.
Therefore, while forming the board of
trustees, I am sorry that the hon.
Minister has not considered this as-
pect of the matter,
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According to the provisions of the
Bill, there will be 11 members on the

board of trustees. Out of these 11

members, five will be from the Go-
vernment of India; that is, one will
be the Secretary to the Government
of India in the Ministry concerned
and four will be nominated by the
Central Government. There will be
five from West Bengal Government.
So, the museum will be controlled
equally by the Government of West
Bengal and the Ministry here, and
only one would be the representative
of the Council of the Asiatic Society,
Calcutta. When the hon, Minister says
that it is a museum for the eastern
region, it will be better that the eas-
tern region is also represented in the
board of trustees. He has not done
that. Therefore, I would request the
Minister to consider the suggestion that
at least some vice-chancellors of the
universities in the eastern region
should become members in the board
of trustees. Of course there are many
universities now. At least the Vice-
Chancellors of the universities of
Calcutta, Patna, Gauhati and Utkal
should be included in the Board of
Trustees, because while having the
Board in this way, he has not changed
the old pattern. I say this because
then there was only one university,
viz., the Calcutta University, in the
eastern region and no other. So, its
Vice-Chancellor was there in the
Board. Now there are many universi-
ties in the eastern region and so the
Vice-Chancellors of Those Universities
should be included in the Board.
This will also add to the non-official
strength of the Board, because in
this 11-man Board, there is the Mayor
of Calcutta who can be considered to
be a non-official and there is the Vice-
Chancellor of the Calcutta University.
If the strength of the Board is increas-
ed according to my amendment, the
proportion of mnon-official members
would be more. The present position
of its being full of officials would go.

There is a provision that regular
members can be represented by their
representatives. So, there would be
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no difficulty if the members from out-
side Calcutta are not able to come;
they can also send their representa-
tives. In the rules, there must be a
provision that those members who are
absent from three consecutive meet-
ings should be deleted from the com-
mittee and new members should be
appointed in their places.

I request the hon. Minister kindly
to consider the suggestions I have
made, and bring in the necessary
amendments.

Shrimati Ila Palchoudhuri (Nabad-
wip): ‘With the objects of the Bill, I
am in complete accord, because we
all want the institution to improve.
But how is it being brought about?
That is the point to which I would
like to draw the attention of the
Minister.

The Calcutta Museum as situated in
Calcutta is quite rightly taken to be-
long not only to Calcutta or Bengal,
but to India as a whole. The trea-
sures are there available for all people
to be proud of, to enjoy and to learn
from. But there has been a Board
of Trustees who have been a sort of
guardian and looked after this insti-
tution for years. Naturally they feel
they have performed their duties and
there has not been any great criticism
to make about this august body, re-
presented by men of eminence and
men of letters.

The members of the Board of Trus-
tees feel they have been left out while
this Bill has been brought forward.
There might have been private con-
sultation here and there through some
letters, but it is true that the Minister
has not called a meeting and ascer-
tained their views. 1 do not think
this has been done. Otherwise, there
is no reason why they should feel
thev have been left out in the cold!

It is also true that this Bill has not
been brought in a vacuum, so to
speak, because there has been an ap-
prehension that some parts of the
museum might be shifted I am very-
hapoy that the Minister has given the
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assurance time and again. Even here
he said so and in the Rajya Sabha
also he has said there is not fear
about that. Even as far back as 1954.
If I remember aright, there was some
question like this and the Deputy
Minister—he was, I think, parliamen-
tary Secretary then—went and had
lengthy consultations about it. There
was this apprehension that something
might be shifted. However, it was
abandoned; thank God!

There is one thing I would like to
point out to the Minister, though it
becomes repetitive. If it is the opi-
nion of all sections of the House, it
has to be repetitive. 1 feel it would
be better if more time is taken to
pass this Bill, because there are claus-
es in it which do not really find
favour with many. There are six
Central Government people on the
Board and the quorum also is six! In
what way do the Board of Trustees
have any say? Supposing just those
six people are present and you pass
something. You have taken unto
yourself the right to dictate policies.
It becomes rather difficult if policies
are decided without the unanimous
consent of the Board.

I think the Minister did write to
the Chief Minister of West Bengal on
28th August that this amendment to
the Bill will be made to clause 15A(1)
by adding the words “by unanimous
decision”. But this amendment was
not made when the Bill was taken to
the Rajya Sabha. Dr. B. C. Roy, I
think, pointed this out. Even though
this is put in clause 15A, what about
clause 12A? It is not contained in
that clause. That is rather dangerous,
Why should not “in consultation with
the Board of Trustees” or “with the
unanimous decision of the Board of
Trustees” be embodied in clause 12A
also?

There are other institutes which are
considered to be of national import-
ance. They have their rights and their
internal autonomy is safeguarded by
various clauses. But this institute
does not seem to have any safeguard-
ing clauses for its internal autonomy.
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On the top of that, they have no
power to co-opt!. In an institution
like his, there must be power to co-
opt, because by and large you have
eliminated people who, as the hon.
Member opposite, Shri Indrajit Gupta
said, are specialists in- their own line
like the Director of Geological Survey
or the Director-General of Archaeo-
logy. About museums, who is more
competent than the Director-General
of Archaeology? Certainly not the
Secretary of the Government of India.

I feel a museum should not be
judged by how much money it is
spending, whether all the money is
being utilised, etc. Of course that
must be looked into, but surely a
member from the Commerce and In-
dustry Ministry has no very high
‘place, whereas a co-opted member
who may be very vitally interested
in museology as such and who may
be a connoisseur of art, should have
a greater place, because that forms
the backbone of any museum. It is
such people who will conduct and for-
mulate the programmes and the lec-
tures that are going to attract thous-
ands of people and also benefit the
students.

So, I think this Bill should really
have more time to be considered by
people who are actually vitally inter-
ested like the Asiatic Society who
were the nucleus-forming body and
the Government School of Art. The
Asiatic Society gave their collections
to the Indian Museum because they
could not find suitable premises to
keep them. They should be consulted
more fully. Also, the words “in con-
sultation with the Board of Trustees”
or “with the unanimous consent of
the Board of Trustees” should be in-
cluded in clause 12A and if possible
the Bill be put aside for a time so
that there may be fuller consultations.
Perhaps it will make people feel that
they are consulted and the feeling of
apprehension will be allayed. I per-
sonally feel that this particular pro-
vision that six members or nominees
of the Central Government will be
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there on the board and six constitutes
the quorum a very dangerous provi-
sion. If anything is to be taken out,
I think that should be taken out first.
Because, these institutions form a very
vital part in the life of the nation
and contribute largely to the atmos-
phere of the place where they are
situated.

1 agree with my hon. friend that
Vice-Chancellors of various Universi-
ties should be co-opted to the Board.
The eastern region comprises Assam,
West Bengal and Orissa. So the Vice-
Chancellors of universities of those
States should be co-opted or at least
their opinion should be taken. Also,
if there is delegation of power, if
somebody cannot attend a meeting he
can delegate somebody. Otherwise, if
a member cannot attend three meet-
ings consecutively, he will automati-
cally be removed from the board of
trustees thig should be in the Bill. So,
there, must be power at least to co-
opt people for the time being who will
be of real service to the cause of
culture, well being and education of
the nation, which is the first work
that a museum is supposed to do to
enthuse and educate the people. I
hope the hon. Minister will consider
all these aspects.

15 hrs,

Shri Supakar (Sambalpur): The idea
of a museum is associated with some
bad ideas and some good ideas. When
we think of something like a fossil
or when we want to put something
intc cold storage, we call it a museum
piece. That is a bad aspect. It is
alsp associated with good ideas; when
we wish to preserve something for
ever or for a pretty long time be-
cause we have affection for it, that
is also associated with the idea of
museum. Unfortunately, the present
Bill has more of the bad oconcept,
bad ideas of museum, than the good
ones.

I will illustrate it. The original
Act contained some very respectable
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persons in the board of trustees,
people like Director General of Ar-
chaeology, the Superintendent, Archa-
eological Section of the Museum, the
officer-in-charge of the Industrial Sec-
tion of the Museum, the Director of
the Geological Survey of India and
so on, who were specialists in some
branch or other, who were expected
to take some keen interest, specialis-
ed interest in the functioning of the
museum: in a proper marner. Now
we have removed them. In the pre-
sent Bill we have introduced persons
who may or may not take so much
interest. At least, they cannot take
specialised interest in the govern-
ment of the museum as such.

Mr. Deputy-Speaker: Who would be
the persons that Government would
nominate?

Shri Supakar: That is not mentioned
in the Bill.

Mr. Deputy-Speaker: Would Govern-
ment not take in to consideration all
those specialists or persons who have
speciai knowledge of the subject?

Shri Supakar: But they could be
mentioned. My point is that no name
has been mentioned and Government
have simply taken the power to no-
minate whom they please.

Shri Narasimhan: That class of pe-
ople could have been mentioned.

Shri Supakar: We find it included
in the list the name of the Secretary
to the Government of India in the
Ministry concerned with matters re-
lating tc museum. But the Secretary,
as we know, has several functions to
discharge in New Delhi and also in
other States. He has to look after
the museums in all the States. I do
not know whether he will have suffi-
ciént time to look into the affairs of
all the museums.

Shri Kalika Singh (Azamgarh): To
say that these persons have been re-
moved from the board, that gives a
wreng impression.
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Shri Supakar: What we find is that
thougli these persons were included
in the board of trustees under the old
Act they are not there under the pre-
sent Bill. Therefore, what my hon.
friend has just now said is absolutely
incorrect. If my hon. friend goes
through the Bill he will find that
their names have not been mentioned
in the Bill.

Now they have mentioned the Ma-
yor of the Corporation of Calcutta.
The Muyor is a busy person. So, also
the Accountant-General, West Bengal
end others. Government should have
taken special care to see that persons
who are really interested in the affairs
of the museum are included in the
board

The 'most prenicious thing in the
constitution of the board of trustees
is that they are supposed to be repre-
sented by proxies. Categories (b),
(¢), (d) and (e) need not attend per-
sonally. They can send their repre-
sentatives.

Ther:, Government, like Rip Van
Winkle, do not seem to be aware of
the present needs of the country, so
far as the development of museums
are concerned. They look at it from
the standpoint of the position prevail-
ing in 1910 and not what it prevails
in 1960. There is a lot of difference
between the condition that prevailed
in the year 1910 and the condition
that prevails now in the year 1960.
In 1910 India was not a developed
country; India was under the British
rule. Now we have become indepen-
dent. We propose to develop tourism
to a large extent and we find that a
let of tourists from all parts of the
world are coming to India and they
ara travelling through the length and
bresdth of India.

Then, there are reports that im-
portant articles mre being removed
from places of national archaeologi-
cal interest. Government  should
have given -thought to all those pro-
blems that have cropped up during
the last five decades in an intensive
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manner and they should have seen
not only to the better administration
of the Indian Museum but also to the
administration of other museums that
have cropped up during the last five
decades in the different States of
India and they should have come up
with a more comprehensive and
more exhaustive Bill to cover all the
museums in the country.

Whatever the Minister might have
said, in the present Bill we find there
is too much of officialdom in the ad-
ministration of the board of trustees,
and we know that red-tapism is the
usual concomitant of official control.
If we bring this' redtapism into the
Museum, I think things may not im-
prove.

My hon. friend, Dr. Samantsinhar,
suggested the inclusion of the Vice-
Chancellors of Patna, Utkal and
Gauhati Universities in the Board of
Trustees of the Indian Museum. In
1910 Bengal also consisted of areas
which are now the Bihar and Orissa
States. There are also collections
from Assam probably. When we
revise the Act and give it a new
shape in the year 1960, I think, some
representatives from the neighbour-
ing States should be included. )i
this Bil] is to deserve the name
Indian Museum (Amendment) Bill
and as the hon. Minister made the
statement when he introduced the
Bill that this is to cater to the needs
of the eastern zone, it should have
representatives of the neighbouring
States also along with West Bengal.
Probably the Vice-Chancellors may
or may not be sufficiently interested
But, I think, the hon. Minister may
include the Superintendents of the
Patna Museum, which is a fairly big
museum, and of the Orissa Museum
at Bhubaneshwar. They can make
valuable contribution to the proper
administration and looking after of
the Museum.

So, I feel that this Bill, as it has
been brought before the House, is
not very satisfactory. If the House
passes it today, Government should
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lose no time in bringing another com-
comprehensive Bill to cover all the
museums in India and also to see
the administration of the Indian
Museum at Calcutta is carried on by
a Board of Trustees which has a
greater non-official and specialist
element in it.

Mr. Deputy-Speaker: Originally
two hours had been allotted for dis-
cussion of this Bill during the last
session. We had to complete all the
stages by three o’clock. That was
the decision of the House and unless
the House takes another decision we
cannot go on with it.

Shri Supakar: The House may agree
to extend the time.

Shri Narasimhan: Time may be
extended.

An hon. Member: It is an importank
measure.

Shri D. C. Sharma: Time may be
extended up to 5 p.mM.

Shri Naushir Bharucha: Sir, I beg
to move:

That the time allotted by the
House on the 3rd September, 1960
vide, the fifty-fifty Report of the
Business Advisory Committee)
for consideration and passing of
the Indian Museum (Amend-
ment) Bill, 1960 as passed by
Rajya Sabha, be increased from
two hours to four hours.

Mr. Deputy-Speaker: The question
is:

“That the time allotted by the
House on the 3rd September, 1960
(vide Fifty-fifth Report of the
Business Advisory Committee)
for consideration and passing of
the Indian Museum (Amend-
ment) Bill, 1960 as passed by
Rajya Sabha, be increased from
two hours to four hours.”

The motion was adopted.
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Shri Shree Narayan Das (Dar-
bhanga): Mr. Deputy-Speaker, Sir,
1 welcome this measure. While do-
ing so I would like to make some
general observations with regard to
the importance of museums in our
national life.

A museum is an institution which
is both cultural and educational. It
is an institution which is taken ad-
vantage of by the most ignorant
people as well as by the most wise.
It is utilised both for the purpose of
entertainment and for educational
and scientific research. Therefore,
although I am aware that the hon.
Minister is doing all that is possible
for the development of museums in
all parts of the country, I would
like to request him that a national
poliay and a national programme
should be laid down for the develop-
ment and maintenance of museums
at different levels.

There are museums of national im-
portance. A National] Museum is go-
ing to be started in Delhi. Other
museums are of State importance,
But I would like to say that in a
country like India where the popula-
tion is so large and the distance
from one place to another is such
that poor people residing in villages
cannot take advantage of the oppor-
tunities provided by these national
bodies, it is necessary that there
should be museums of regional as
well as of State importance. Not only
that, I would request the hon. Min-
ister to see that every educational
institution from the village level to
the level of Capital is provided with
a small museum. Therefore I would
suggest that a national fund should
be created at the Centre so that local
intiative, initative taken by  indivi-
duals or by institutions is encourag-
ed. If certain people who have collect-
ed important things of art and culture
during their lives want to dedicale
those things for the use of the pub-
lic and if there is some such fund,
with the aid of that fund such indivi-
duals may be encouraged to start
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such institutions in various parts of
the country.

As far as our educational institu-
tions are concerned they are lacking
in equipment. Although the number
of educational institutions is increas-
ing day by day, their equipment is
very poor. For the education of the
children and also to educate them in
things of historical importance and
to make them at least inquisitive, it
is very necessary that every school
and library is provided with a small
museum. That can be done only
with the help of the State. I know
that the State cannot do everything,
but if local initiative is taken that
initiative should be encouraged.

In our district town one generous
person came forward with the collec-
tion that he had made during his
life. He dedicated all those things
and wanted to establish a museum.
The hon. Minister had gone there
and was very much pleased to see
that. Then a sufficient amount had
been given for the encouragement
and establishment of the institution
at the district headquarters. I am
very grateful to him for that. There-
fore I would like to suggest that
there should be a fund so that it may
be possible for local people to initiate
schemes with the aid of the Central
as well as the State Government and
there may be museums at least at
the district headquarters.

It has been stated in the statement
of objects and reasons of the Bill
that was introduced in the Rajya
Sabha that this Museum at Calcutta
is of national importance. There is
no doubt about it. Before the estab-
lishment of the National Museum in
Delhi, this institution was of national
importance. This national import-
ance should not be reduced now. But
at the same time I would say that in
a country like India there should be
national institutions of this kind at
various important centres, not only
on a regional basis but in some of
important towns in each State. I
have been told that it is the policy of
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the Government to have such muse-
ums on a regional basis and this is
one of them. Although it is of nation-
al importance, it is generally to be
used by people residing in that region.
It is of importance to the Sates that
comprise the eastern zone and they
should be given representation >n the
Board. According to a provision in the
Bill the Vice-Chancellor of the Univer-
sity of Calcutta is going to be a
Trustee here. Some hon. friends have
suggested that Vice-Chancellors of
other Universities should also be
given a place. So many hon. Members
have said that those persons who have
been given a place here may not be
able to find time to attend the meet-
ings and may not take active interest
in it. Therefore there is going to be a
provision that nominees should be
allowed to represent them in order
that there may be a meeting. 1
think that is defective. Efforts
should be made, and I think the
Government in the eastern zone
should have power to nominate ex-
perts or persons of special knowledge
or such other persons that might take
interest in it. If you just nominate
Vice-Chancellors and others on the
board of trustees they will not find
time or take active interest in it.
That will not help the development of
the museum. These powers should be
given to the Government to find out

rsons, who may be non-officials or
officials, who may be experts in ar-
chaeology or musum affairs, and they
should be nominated. Therefore the
composition of the board of trustees,
as has been provided here, seems to
be inadequate; rather it may prove in
the end to be defective and perhaps
an amending Bill will become
necessary in the future.

Therefore, 1 would suggest that the
four persons to be nominated by the
Central Government, under sub-clause
(f), may be either officials or non-
officials—because in the administration
of these bodies it is a question of
cultural, scientific and educational
knowledge and background and such
persons might be both official and non-
official persons—but the qualifying
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clause should be that it should be those
who are experts or who possess special
knowledge with regard to museums.
If that is provided, it will be good.

Then, with regard to representation
of the Government of India in the
capacity of the Secretary of the
Ministry concerned, that is for finan-
cial reasons and tha! is necessary. I
support it. But, I do not know, in
another sub-clause, sub-clause (f), re-
presentation from the Ministry of
Commerce and Industry Ministry is
also being provided. I think it will
be better if we confine it to experts
in whatever capacity it may be. It
should not be that the Ministry
should be represented, but if such a
person is found to be there he may
be nominated to the board in
his individual capacity, but not by the
Ministry. So the composition of this
board of trustees is not quite suitable.

The second point is this. Certain
hon. Members have objected saying
that Government will have the power
of issuing directives. Shri C. K.
Bhattacharya clamied that this in-
stitution is of national importance. 1
would like to submit that every aut-
onomous body which is formed and
which has to spend money allotted to
it by Government has got a provision
like this, Because, the board of trus-
tees does not concern itself with the
policy matters but with the administra-
tive matters. There should be no in-
terference by Government in those
administrative  matters. But as
regards matters of policy I think every
institution of national importance
should provide for these powers of is-
suing directives by Government, so
that a policy matter may be controlled
and regulated by the national body.
Now, Government works on behalf of
Parliament. Therefore, Parliament
should also have the power to issue,
through Government, certain directives
to be observed by the administrators of
such institutions. Therefore, the
objection that has been taken is, I
think, not a valid objection and should
not be there. s

I am sorry I was not present in the
House when the hon. Minister moved
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this motion for consideration. But I
would like to know whether this in-
stitution has been able, and if so to
what extent, to collect some finance
for the administration of this museum.
One source of income is the contribu-
tion from Government grants, What
are the other sources of income? I
would like to know what the adminis-
trators, the board of trustees, who
were administering this institution
have done, what were their activities.
As a whole or as individual members,
did they take any interest in this
matter?
with the administration of this in-
stitution. I would like to know the
present finances of this body and to
what extent Government is going ‘o
contribute towards its development, as
it has been stated that this institution
iz of regional importance.

15.24 hrs.
1SHRT JAGANATHA Rao in the Chair]

Then, my hon. friend Shri D. C.
Sharma suggested that Members of
Parliament should also be given a
place in the composition of this body.
Although in a body like this here it is
of national importance we have made
such a provision, since this institution
is going to be of regional importance
1 see no necessity for representation
of Members of Parliament being pro-
vided them. May be a Member may
be an expert in this subject. If that
is so, in that capacity he may be no-
minated by the Government. But as
Members of Parliament I think there
is no necessity to allot a place for them
there, because I think they will not be
able to contribute to an appreciable
extent.

Therefore I would not support that
suggestion.

With these words I support the Bill.

Shri Kalika Singh: Sir, the Indian
Museum Act was first passed in 1876.
At that time there were no State
Governments, and therefore it was a
Central Museum, established at Cal-
cutta. The intention of the PBritish
Government then was to reduce the
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status of that museum from an Asiatic
Museum to an Indian Museum. Be-
cause, before 1857 the British Govern-
ment were not sure where they were
going to establish their region in Asia
—in India, or in some other paris of
Asia. The British peopie having their
nucleus in Calcutta established the
Asiatic Society. They were issuing a
Journal of the Asiatic Society. It was
only after 1857 that the British people
knew that they had to confine their
activities to India. Therefore after
1857 they took the first opportunity,
in 1876 to pass the Indian Museum Act
and to reduce the status of this Asiatic
Museum to an Indian Museum.

After 1876, when in 1911 the capital
of India was transferred from Calcutta
to Delhi, just before that, in 1910 this
Indian Museum Act was passed. 1
think the idea then was to ensure that
this museum was not transferred from
Calcutta to Delhi. Therefore, they
constituted a board of trustees under
that Act, and they made that board
strong enough to make rules for its
own governance. Therefore, that
board of trustees was represented by
persons who could look to the interests
of Calcutta also and at the same time
be of an all-India character.

But I find that in the present am-
endment a great change has been in-
troduced. In the 1910 Act, while
constituting the board, they put in 13
persons of an all-India character out
of 18 persons who constituted the
board. Those 13 persons are, the
Director, Geological Survey of India,
the Director, Zoolcgical Survey of
India, the Director General of Archae-
ology, the Superintendent of the
Archaeological Section of the Museum,
the Officer in charge of the Industrial
Section of the Museum, four other
persons to be nominated by the
Central Government, one other per-
son to be nominated by the Council of
the Asiatic Society of Bengal, and
three other persons to be nominated
by the Trustees—I take these three
persons also to be of all-India chara-
cter, because then the persons who
were represenied on that body on an
all-India basis were the persons in a
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majority. Therefore, out of 18 per-
sons thirteen were those who were
represented there on an all-India
basis. Now, in the present Bill, the
Board is constituted of 11 members.
Out of those 11 members, six are from
Bengal and five are represented on an
all-India basis. The six persons who
are from Bengal are very formidable.
Previously, the persons who were from
that region were, Accountant General.
Bengal, Principal, Government School
of Art, Calcutta, one person to be
nominated by the Bengal Chamber of
Commerce, one person nominated by
the British Indian Association, Cal-
cutta, one person nominated by the
Calcutta University. These were
persons who did not have so much of
a strong voice against those persons
representing the Government of India.
But, now, the six from Bengal are
very formidable. The first is the
Governor of West ~Bengal himself.
Second is the Mayor of Calcutta Cor-
poration. The third is the Vice Chan-
cellor of the Ca'cutta University.
Then, Accountant General West Ben-
gal and one person to be nominated by
the Government of West Bengal, and
one to be nominated by the Council
of the Asiatic Society, Calcutta.

Shri Humayun Kabir: The Accoun-
tant General is an all-India figure.

Shri Kalika Singh: Out of the 11
persons, six are now associated with
that region.

I take it that this museum is now
being reduced from an Indian status
to a regional status. Previously, it
was reduced from an Asiatic status to
the Indian status. It is stated that it
belongs to that region and therefore,
this sentence has come in the State-
ment of Objects and Reasons. That
is not a fact. The sentence runs like
this:

“Subject to the availability of
funds, it is proposed to step up
the pace of development of the
museum and make it a full scale
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national museum for the eastern
region of India.”

If it is the intention to establish a
museum for the western region, one
for the northern region and one for
the southern region, and also one
Central museum at Delhi, it is quite
all right. Such Boards should be con-
stituted throughout India but on a
rational basis. This word ‘regional’
should not have crept in here. It is
a very unfortunate word. Consider-

" ing, for example, the language policy,

we find the word ‘regional’ nowhere in
the Constitution.

Shri  Narasimhan: What about
Zonal?

Shri Kalika Singh: All the fourteen
languages in the Schedule are con-
sidered to be national languages. The
word ‘regional’ is not there. Wher-
ever we go, we find people are under
the wrong impression that 'hese are
regional languages. Here, for the first
time, instead of saying national
museum, the word ’regional’ has been
introduced in the Act itself. The re-
gional nature of things we should now
avoid because, it creates a wrong imn-
pression. If it had been stated in
the Statement of Objects and Reasons
that since we were going to establish
4 or 5 other museums in other regions,
it was proposed to make it a regional
museum, then in that case, it was quite
all right, But to make it an all-India
museum and at the same time to say
that it is for the eastern cegion is
something contradictory.

1 support clause 12A. That is very
That gives a very bhig
power to the Central Government.
Previously that power was not given
to the Central Government. I think
that was for some good reason. The
good reason was that the Board was
really a Central Board and it was not
a regional Board. Therefore, that
Board used to have all the powers.
That Board had the rule-making
power also. Now, when the Board is
being constituted on a regional basis,
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I think it is quite right. If it is a Cen-
tral museum, the Government of India
must be vested with powers to make
rules and to issue directions which
should be binding on that Board.
Under the 1910 Act, the Central Gov-
ernment had no power to issue any
direction or any order which could be
binding on that Board. There, the
only provision was under section 10(1)
that the Trustees shall furnish on the
first day of December, each year, to
the Central Government a report of
their proceedings and to such Auditor
as the Central Government appoints in
this behalf the accounts, etc.,, and the
trustees shall cause the reports and
accounts to be published for general
information. The Government of India
was only the repository of the docu-
ments sent by the Board of Trustees
It could not pass any orders after
persuing that report. Now, section
12A has been added. That is a very
good provision. Section 12A says:

“In the discharge of their func-
tions under this Act, the Trustees
shall be bound by such directions
on questions of policy as the Cen-
tral Government may give to them
from time to time:”

This is as it ought to be. This is a
Central museum and a national
museum. In that case, it is a very
good provision. The Central Govern-
ment must possess all the powers of
issuing directions and even, I think,
it should have the power to dissolve
that Board. I am ready to grant that
power to the Central Government.

Then, under clause 15A, the Central
Government may, in consultation with
the Trustees, by notification in the
Official Gazette, make rules to carry
out the purposes of this Act. This also
gives power to the Central Govern-
ment. Previously, the Board had the
power to make rules and bye-laws to
carry on the administration.

There are two reasons why this new
Bill has been brought forward. First,
to step up the pace of development
and to make it a regional institution.
To the first part, I object. Second part
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is to re-organise and improve the ad-
ministrative efficiency by introducing
certain changes in the Act. To that
part, 1 quite agree. Whatever new
changes are .ntroduced in the new Act
are quite good.

An hon. Member said that the Gov-
ernment of India should establish
museums throughout the country, In
India, a large part of the population
is practically illiterate. For such a
country, a museum is the best medium
of education. If we have museums
attached to all the Universities, all
the educational institutions, in all the
States, in all the districts, everywhere,
small and big—a chain of museums
throughout the country—that would
be a very good policy. It will really
be a medium of education for the
whole of India and that should be
welcome.

Dr. M. S. Aney: Sir, I welcome this
Bill bacause it comes at a time when
the Government of India, as it is con-
stituted at present, is committed to a
policy in which cultura] progress and
cultural activities play a very promi-
nent part. My friend says, it should
be. I say, it ought to be, Our negli-
gence of that aspect of our life is one
of the great defects from which we
have been suffering. Some of the pre-
sent disabilities of the people of India
are due to the fact that this important
factor of cultural life had practically
gone unheeded, unnoticed by the Gov-
ernment of India then existing. Even
in those days, there were people who
were thinking ef at least a nucleus of
an institution which will contribute to
the cultural progress of this country
and the institution with which we are
dealing today is one of those institu-
tions which were started with an
object like that, During British days,
in spite of their imperialistic and
autocratic rule, there used to be some
persons who had a broader mind, who
used to act with laudable motives.
Institutions like the Royal Asiatic
Society had come into existence not
because of the imperialists but because
of such persons who had a broad out-
look on humanity, who wanted every
country with which they came into
contact to develop.
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When 1 wag a student the idea of a
museum was that it was a collection
of curios. People used to go and pass
some time there just to see things un-
usua! which you do not see in life
outside. The museum was not treat-
ed as an institution of education, an
institution giving incentive to the
people for scientific and cultural pro-
gress. But now, in view of the fact
that we have taken to a very broad
programme as our idea, it is necessary
that this institution which had come
in in' an informal way in those days
should be developed on proper lines.
From that point of view, I think the
step that is being taken today by intro-
ducing this Bill is a very important
one, and so I welcome it.

The Calcutta Museum is really a
national museum, but they are think-
ing of giving it the shape of a regional
nuseum under thig Bill. If that is
the idea, the Calcutta people will
really feel hurt. I am one of those
who do not mind where an institu-
tion is located in India. If it serves a
national purpose, we shall call it a
national institution. Because the capi-
tal is in Delhi, it is not necessary that
every national institution should be
in Delhi, In fact, real democracy re-
quires decentralisation in many ways,
and if it is essential in any direction,
it is in the direction of cultural pro-
gress, connected directly with the
wishes of the people and their aspira-
tions. It is the people who can give
it a proper direction. So, there is
nothing wrong in having a national
institution in a place like Calcutta; we
should welcome it. It is an old insti-
tution, and it has now to be developed
to cope with our present requirements.
From that point of view, the observa-
tions made in the Statement of Objects

~and Reasons are, to some extent, mis-
placed. That is all that I can say. The
idea of regional institutions may be
good; you may start them where you
want, but let not this institution which
hag been existing to demonstrate our
idea of a national institution so long
be looked upon hereafter as a regional
institution by any part of India. It
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should be so developed as to keep the
old reputation and its old prestige also.

The title of the Bill is The Indian
Museum (Amendment) Bill.

Shri Narasimhan: Museum is am-
ended!

Dr. M. S. Aney: I think care should
be taken to see that this idea of the
institution being a national one is pro-
perly represented in the title itself.

About the board of trustees, so many
hon. Members have made observations.
The number of persons has been reduc-
ed, but there is a proviso in Clause 2
that if any of the trustees referred to
in clauses (b), (c), (d) and (e) is
unable to attend any meeting of the
trustees, he may, with the previous
approval of the Chairman, authorise
a person in writing to do so. This is
very ambiguous in my opinion. In the
first place, I want to know if that per-
son is required to authorise some-
body who is aiready a trustee or not.
If this only gives the power of proxy,
there is some meaning constitutionally,
though personally I do not like the
idea of proxy at all, but if it enables
the man to authorise anybody who is
not a trustee at all, you are intro-
ducing a dangerous element. The six
officials may meet, induce some three
or four friends to remain absent, and
get in their place those whom they
want, A mischief like that can be
played at times. You must try to en-
sure that there is provision against
such a dangerous possibility,

I am glad that this board was an
autonomous body till now. Now it is
not going to be entirely autonomous,
but you have kept it under your con-
trol by certain provisions under Clause
10 where you have stated that in the
discharge of their functions, the trus-
tees shall be bound by such directions
on questions of policy as the Central
Government may give them from time
to time. They oniy exercise the limit-
ed powers that you have given them,
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.
but the board of trustees are not exact-
ly on the same footing as certain
autonomous corporations which you
have created. I do not quarrel with
this provision because this being a
national museum, after the pattern of
which other museums will be created,
there ought to be a co-ordinating body.
The provision enabling the Central
Government to keep the ultimate deci-
sion in its own hands is therefore
important, but does the Central Gov-
ernment consider itself competent to
exercise the functions and powers that
are to be exercsed for purposes of
giving a proper national direction to
these bodies? For that purpose they
may have a board of experts to advise
them.

Shri Narasimhan: A  Director-
General or something like that.

Dr. M. S. Aney: They will take a
decision and that will be binding upon
the trustees. That will help you in
two ways. The power will be exercis-
ed in giving proper direction, and
secondly, it wil] co-ordinate the poli-
cies to be followed by the various
museums, so that cultural progress is
expedited,

The board of trustees hag been given
the power of making recruitment and
appointment of persons. This is a
departure from the usual policy fol-
lowed by the Government in the case
of these autonomous institutions. The
appointments will be of two Kkinds.
Some will be of an administrative
nature, and some will be of a technical
nature. I do not know whether the
board of trustees that you are con-
stituting will be competent enough to
make a proper selection of men for
both these kinds of appointments. I
want the Select Committee to consider
this point very carefully......

Shri Narasimhan: It is not being
referred to a Select Committee. It was
only a plea made by some hon. Mem-
bers.

Dr. M. S. Aney: I am sorry. I hope
the House will consider this point care-
fully when the clause-by-clause discus-
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sion is taken up. Some provision
should be made to ensure that the
body which makes the selection has
got competent men on it for making
proper selection of persons for the
functions which are expected to be
performed by them.

With these remarks, I congratulate
the hon. Minister on having brought
forward this Bill, and I hope that the
board of trustees that will come into
existence will administer it in the
same spirit with which my hon. friend
the Mover has been actuated in bring-
ing forward this measure before this
House.

Shri Narasimhan: It is quite patent
that the hon. Minister has not succeed-
ed in enthusing the House in favour of
the Bill. On the other hand, hon.
Members have criticised this Bill
rather drastically. I think in fairmess
to the House he should really recon-
sider whether it is more desirable or
not to bring forward another Bill in a
better form, which will be more uni-
versally acceptable. No doubt, such a
thing is rare, but that can be done.
The whole House has examined the
Bil] in ity various aspects and found
several types of defects, and, there-
fore, it is not unreasonable on our part
to expect that the hon. Minister would
respond to the generous sentiments
expressed here.

The subject of museology, like all
other scientific subjects is becoming a
very complicated one. It is not as if
the subject of museology and museums
in India have not been studied by
experts in this country. One import-
ant fact which the House has not so
far been able to realise, for want of
sufficient data here is that the subject
of museoloy has been studied by vari-
ous experts. The Government of India
themselves had called some experts
from the UNESCO, and some experts
from the British Museum Association;
and a committee was also constituted
in India for an examination of the
conditions and methods of improving
the efficiency of this museum. Those
reports have been made available, and
some of them are in the Library of
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Parliament. They are of a very re-
vealing character,

As for the Bill itself, from the State-
ment of Objects and Reasons, we find
that the object is to reorganise, im-
prove the defects and arrange proper
development on modern scientific lines
and the like. But from the introduc-
tory speech of the hon. Minister, we
have not been able to understand what
the defects were and what the reme-
dies were, and how they are going to
be remedied by this Bill, This Bill, as
compared with the Act which it seeks
to amend, appears to be just the same.
The original Act and this Bill are noth-
ing but Tweedledum and Tweedledee.
There are ten members there, and
there are nine here.

1 was referring to the report of some
of the committee appointed by the
Government of India for examining the
work of this museum. One of them
consisted of Mr. S. F. Markham,
Empire Secretary, Museum Association,
and Mr. H. Hargreaves, Director-
General. Archaeological Survey of
India. They have submitted a huge
report wh'ch is available in the Parlia-
ment Library. It makes very interest-
ing reading. Criticising the parent
Act, they have said something which
applies even to this Bill in spite of the
amendment that is proposed. They had
stated:

“Trustees are there powerful in
name but powerless in action.”.

They have also stated:

“To put it briefly, it would seem
as if the Act governing this
Museum, and its bye-laws, have
been devised to create a number
of trustees with no powers, a series
of officials with no supervision,
officials with little time to give to
their duties, and immense oppor-
tunities for procrastination.”.

This is the kind of comment which
hag been made by Mr. S, F. Markham
and Mr, H. Hargreaves.
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Shri Humayun Kabir: In which
year?

Shri Narasimhan: In 1936. Twenty
years or more have passed, and the
hon. Minister thinks as if things have
changed, and this is out of date. In
their report, they had referred to the
organisation of trustees. which it is
being proposed to change only now.
I think the original Act was passed in
1910.

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M. M. Das): Only 50 years are over!

Shri Narasimhan: What I am say-
ing is that the organisation is the same,
and Government are not making any
change, instead of somebody else, they
are only putting a Governor there.

Coming to the Governor, I take ob-
jeetion to it. Shri C K. Bhattacharya
has already referred to it. I take strong
objection to it for the simple reason
that the rules of this House preclude
us from criticis:ng the Governor. We
do not know which will prevail, whe-
ther this rule or whether our right to
criticise an institution created by an
Act of this Parliament, when some-
thing goes wrong. Therefore, it is
really a matter of our privilege to see
whether such a thing could be done.
1 would like you, Sir, and the Speaker
to pay attention to this matter, as to
whether when there is an express oro-
vision in the rules that a Governor
should not be criticised here, it would
be proper to make him chairman of
a body which gets grants from the
Centre.

Shri Humayun Kabir: What about
universities?

Shri Narasimhan: We are not cri-
ticising them here generally. What-
ever it is, when there is so much of
criticism by everybody over this ques-
tion . . .

Shri Morarka: Two wrongs can-
not make one right,
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Shri Narasimhan: My hon. friend
here remarks that two wrongs can-
not make one right.. This point re-
quires exam'nation. As a proposition,
this is not good; as a model, this is not
good.

When an institution of this type is
being reorganised under statute, we
should always have the benefit of the
advice of the State Government con-
cerned in all these matters. For inst-
ance, there is an excellent museum
managed by the Government of Mad-
ras. It has received excellent praise
from all these bodies. According to
museology, it is an ideal institution.
The Government of Madrag are proud
of it. Supposing tomorrow it is decid-
ed to centralise it, what would happen-
After all, such an attempt is not cal'ed
for in these days or democratic decen-
tralisation, If our cultural and edu-
cational sites and State institutions
of that nature are managed fairly well,
it should be our duty to encourage
such State institutions, such State en-
terpr'se and such State initiative
rather than take them over, There-
fore, even with the present object, it
is not in accord.

Then, there was a committee on
museums set up by the Government of
India. They made certain recommen-
dations about the National Museum
and so on. These were considerea by
the advisory committee on museums
in India; I think those recommenda-
tions were approved by the Advisory
Comrmittee. They have clearly stated
that let us have one national museum
in India, let us not have a multiplicity
of these institut'ons. They have defin-
ed what a national museum should
mean. They have said that it should
deal with zoology, anthropology and
what not. All these things must be
there in a national museum. But a
national museum need not be located
in one place. The nucleus may be in
one place, but it may have several
branches in other places; all these
could be considered as a unit and as a
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national museum. That is what they
have stated,

But, now, our Government’s pro-
posal is that let us have a multiplicity
of these national museums. In all
humility, I would say that it is just
like making Generals out of ordinary
soldiers. Simply by calling the soldiers
as Generals, you do not make them
Generals. Merely calling a soldier as
a General does not make him a Gene-
ral. So, likewise, merely moditying
your statute is not going to prove use-
ful. Therefore, I do not think that
merely calling a number of instituiions
ag national museums is desirablr Cn
the other hand, there may be a con-
solidation of existing institutions,
instead of d.spersing our resourcas. in
these difficult days.

Then, there was aiso a UNESCO
committee. One American by name
Mr. Lothar P. Wittebourg has also re-
corded his impressions. 1 know, Sir,
that you are looking at the clock, but
by way of explanation, I may teil the
House that I had given notice of a
resolution on museums in India, and
I have fairly studied this matter For
want of time, I would not go into the
details. The hon. Minister asked me
about the year in which the report I
quoted from was made, in regard to
some other matter.

16 hrs.

In the summer of 1958, Lothar P.
Wittebourg, Chief of Exhibition of
the American Museum of Natural
History, was invited by the Govern-
ment of India to advise them on the
National Museum,

Shri Humayun Kabir: On a parti-
cular problem. He is not a general
expert,

Shri Narasimhan: While in India, he
visited a number of regional, state and
archaeological site museums located in
this country. He has recorded his im-
pressions in the journal entitled Cura-
tor (Vol. ITI, No. 1, 1960)—a quarterly
publication of the American Museum
of Natural History, New York. A
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friend of mine had showed it to me. I
wanted to lay it on the Table of the
House. I searched for it, but could not
get it. I even asked our Librarian to
request the National Museum Delhi
to send it to me, but till now I have
not succeeded in obtaining it. The
following are extracts from the article
by Lothar P. Wittebour. . .

Shri Chintamoni Panigrahi (Puri):
He may reserve them for his Resolu-
tion.

Shri Narasimhan: I have here four
pages of quotations, but I will read
only two paragraphs.

Mr. Chairman: He may reserve it to
a later date.

Shri Kalika Singh: He may lay it
on the Table,

Shri Narasimhan: He says:

“The world-wide trend towards
relating the great wealth of con-
, tents in museums to the needs of
people in all walks of life, and to
furnish intellectus!, social and
cultural opportunities not merely
for scholars but for everyone, has
accelerated greatly since the end
of the last world war. Stimulated
by the needs of the ordinary peo-
ple, a few museums for various
parts of the world have become
newest as well as one of the most
cffective means of popular educa-
tion. They reveal to people the
extent and importance of their
culture; they explain, and they
expand the understanding by peo-
ple of their present way of living;
and they show paths of advance-
ment that no other means can
convey”.

‘Coming to Indian museums, there is a
~small paragraph which says:

“Indian museums—are principal-
ly store houses of antiquities and
oddities of nature, and the

- ‘museum’ as it is perceived in
reality by the general public..is
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a dingy structure containing dingy
objects that are piled on top of
one another much as in an attic or
store cellar. Of all the sources of
public education in the world
* today, the museum is probably the
most neglected and least support-
ed and its full potential is the
least appreciated or realised”.

Then he refers to the Government of
India. I would draw the attention of
the House and the Minister to what
he has said:

“Unfortunately, the present gov-
ernmental bureaucratic system has
many weak points, which many of
India’s leaders admit. A tendency
to shift key personnel from
Ministry to Ministry or from one

- specific job to another within the
Ministry is very detrimental to
the proper carrying out of long-
term projects. As a prime exam-
ple, no one connected with
museum administration in the
Ministry of Scientific Research and
Cultural Affairs know of the work
carried out in Mysore by UNESCO
in 1953—55 on ‘Museum Techni-
ques in Fundamental Education’.
The Mysore work was an extre-
mely worthwhile undertaking
which could have been a valuable
experiment in general education
for a vast illiterate population; so
far as I know, nothing further
has been done regarding it. The
whole problem of the role of
museums in India comes to one
main point: a lack ef insight and
direction by the State as the Cen-
tral Governments which do not
yet possess the experience and
knowledge to carry out a long-
range programme plus a general
ignorance of the role and function
of the ‘progressive museum’.”

Therefore, what is needed is a regular
‘Director-General to control the
National Museum and attached insti-
tutions all over the country. Any
other arrangement to look after the
‘National Museum is not good. This
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Bill is full of defects; it does not im-
prove matters. It is regressive in
character. It is really necessary for
Government to consider the opinions
expressed in the House. There is
nothing wrong if the Minister rethinks
and brings forward a more acceptable
Bill.

Dr. Melkote (Raichur): I entirely
agree with the remarks made by the
previous speaker. I had occasion
sometime in 1953 and 1955 to visit
Europe and came back with an idea
of sponsoring a museum of the nature
which existed in London. I must say
that while the speech of the Minister
has been revealing and showed that
Government are aware of the neces-
sity and importance of museums, this
House has shown a greater awareness
of its importance,

The Bill, as it stands today, does not
provide fully for all the things that
Members want the Government to do.
1 personally feel that these museums
should come up to the mark to serve
the needs of different sections of the
population.  Children go there, stu-
denis go there, adults as well as the
aged go there to learn. So the scope
of these museums should be so shaped
.as to subserve the needs of these
different age groups. Children are
allowed to go and play at these places.
There are instructors posted in these
museums to teach the different age
groups. A good deal is learnt by the
community at large. I had thought
that the scope of the Bill would em-
phasise all these things.

While the remarks of the Minister
were quite cogent, in saying that
many of the members oftentimes
absent themselves and in order that
the business of the museum is carried
on properly it would be necessary to
limit the number, I must say that it is
a thing which does not appeal to us. If
any members who do not take interest
are there, they should not find a place
there. Who are the people who natu-
rally take interest in these museums?
It is, by and large, people who under-
stand these things, who have the neces-
sary knowledge—essential'y scientists,
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historians and other people.  There
should be representation of such
groups there. This by itself is a big
task. People have to take it as part
of their duty.

When I tried to study the way the
British museums are run. I came to
understand that, by and large, many
of these museums have large subven-
tions given to them by the Govern-
ment, but essentially private agencies,
private philanthropists as well as
other private people who have know-
ledge of these things, manage these
things. They collect millions of pounds
annually and run them efficiently. The
only duty that they have in their life
is to run these museums and manage
their affairs efficiently.

I therefore felt that while it is &
good thing that the Government are
taking interest in these museums, all
the same the views expressed by
Members should be respected. For
instance, it was said here that the
Chairman of this Board should not be
a Governor because he is likely to be
criticised. Apart from that, I feel
that prominent Members of this Par-
liament who can understand thes:
things ought to be on this body. These
museums should become institutions
of vital importance for catering to the
needs of the different sections of the
population. Also there should be
scientists. may be those people who are
in service, may be those who are re-
tired, who have a good knowledge of
these things and who could devote
their time and possibly their money
also, who should be on this body. In
addition, there may be philanthropists
associated with it. There are many
industrial sections which have various
associations. The name of the Asiatic
Society was mentioned. 1 personally
feel that some of these industrial and
commercial sections could find a place
there. These museums should cater to
the needs of that community also.
They may be able to donate large
sums. So the scope of this body
should be such as to include all these
people, who take a keen interest im
these museums,
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More than this, I personally feel
that the selection of personnel there
should not be left to any particular
individual. I wonder if Government
can find it possible to see that the
recruitment takes place through the
UPSC. Therefore, the scope of the
Bill as now proposed bezing limited,
I wonder if the Minister could agree
to withdraw it or at least refer it to
a Select Committee so that they may
incorporate further amendments—
even though Government themselves
could do it—and bring it before the
House for its acceptance. I would
then be able to place further ideas
before you.

Shri Chintamoni Panigrahi: Mr.
Chairman, Sir, I rise to participate in
the discussion with a view to seeking
rome clarification. 1 think most of the
confusion which has taken place is due
to the title of the amending Bill, which
is misleading. It refers really to the
administration and control of one par-
ticular museum in the country and
that is the Calcutta Museum. So,
more particularly, this Bill should
have been entitled, ‘The Calcutta
Museum Administration and Control
Bill, 1960.

The discussions show that the House
is really very anxious to impress upon
the hon, Minister to have a very com-
prehensive legislation dealing with all
aspzcts  of the development of
museums in this country since 1910. I
also would try to add my voice and
Tequest the hon. Minister to see if it
is possible to have a really comprehen -
sive amending Bill for looking into
the developments which have taken
place since 1910 in the field of muse-
ums in this country.

The scope of the present Bill is
very much limited. So, the discus-
sions are somewhat out of place. In
the Statement of Objects and Reasons,
it is stated:

“Subject to the availability of
funds, it is proposed to step up the
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pace of development of the
Museum and make it a full scale
National Museum for the Eastern
Region of India.”

I was going through the report of
the Expert Museum Survey Committee
and their recommendations. They
have laid down a pattern for museums
in India which are divided into 4 cate-
gories, National Museums, State
Museums, Regional Museums and
Local Museums. To what category
does this Calcutta Museum, which the
hon. Minister wants to develop as a
Regional National Museum belong? I
hope the Committee never recom-
mended 4 or 5 National Museums in
the Eastern, Western, Northern and
Southern regions of India.

Naturally, the Calcutta Museum
serves as a State Museum for West
Bengal also because it seems that by
developing it as a State Museum it
has developed into a National Museum
also. It has its own historical deve-
lopm=nt and historical specimens; and
archaeological remains from Orissa are
there; from Assam are also there and
also from Bihar. Naturally, it has
developed in to a kind of National
Museum. If the hon, Minister wants
to develop it as a Regional National
Museum, naturally, the question will
arise whether rcpresentatives from
the Eastern Region of India will not
be associated with it. Therefore, some
of my hon. friends have suggested the
association of representatives from the
Universities of Utkal, Assam and
Bihar also. I think they are right
because if the Minister wants to
develop it as a Regional National
Museum, it must have the representa-
tives of those parts of the region.

So far as the central administra-
tioo of the Indian National Museum
and its improvement are concerned. I
share what other friends like Shri
Gupta have suggestcd. I would
requst the hon. Minister to clarify
whether this is going to be anotner
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National Museum in the Eastern part
of India and, if so, whether he wants
to have piecemeal legislation for the
administration and control of the
individual museums like the Salarjang
museums at Hyderabad and other
museum in the country. It is wrong
to attempt to have piecemeal lagisla-
tion for the control and administra-
tion of individual museums in the
country. If the hon. Minister really
wants to have proper control of all
museums in India, it is necessary that
there must be a comprehensive amend-
ing Bill to the Act of 1910, which
would look into all these aspects.

Mr. Chairman: The hon. Minister.

Shri C. K. Bhattacharya: Before the
hon. Minister rises to reply, I would
like to put him a question which he
may reply in his speech. When 1 took
objection to the newly inserted clause
15A(2) (d). he said that the powers
were already there in section 7 of the
Act. He may kindly explain why,
with that section 7 existing, this para-
graph has been felt necessary to be
added. So far as I understand, it
would have been enough for his pur-
pose to say—

‘conditions subject to which the
Trustees may exercise their powers
under section 7.

Shri Humayun Kabir: I am grate-
ful to the House for the interest it has
shown in this Bill. There has been
a large number of speakers—I confess
much larger than I expected. Any-
way, it is a good sign; it shows that
subjects of cultural interest do attract
the attention of the House; and espe-
cially in areas where there is no poli-
tical controversy, the discussion is
on individual lines and people ab-
proach the problem from their own
points of view.

While complimenting the House on
the interest shown, I must say that
1 confess I was a little surprised by
some of the remarks. There has been
a certain amount of the criticism: I do
not deny that for a moment. Of course,
a lot of criticisms cancelled one
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another, But, what surprised me was
that most of the criticisms repeated
things which I had already disposed
of in my opening remarks. Either the
hon. Members were not present here
when I made my opening remarks,
which, I think, was certainly the case
with regard to one or two members,
or I failed to make myself sufficiently
clear; and it is certainly my failing
that I was not able to point out to
them that the things which they were
saying had already been disposed.

I shall take the remarks of the hon.
Members seriatim and try to dispose
of every one of them because I do not
think that any really valid criticisms
have been made. The first comment
was by my hon. friend, Prof. Sharma,
about the guides and paying attention
to the scientific aspects in the develop-
ment of museums. There are two
reasons why the museums have not
been able to give better service, and
I entirely agree with him that lack of
guides is one of them. The second is
that in many cases the administrations
of the museums are not geared to
satisfy these needs. And, that is why,
in the present Bill, which is before
us for censideration, the greatest
emphasis is on the improvement of the
administration of the Indian Museum.

My hon friend also asked about the
representation of M.Ps. In museums
of this type, it is not customary any-
where in the world to have Members
of Parliament as such represented:
but, certainly, there is no bar either
for Members of Parliament to enter as
individuals. There is the nomination
of 4 members. How they will be nomi-
nated, it is difficult to say. It is not
that there are no suitable persons; I
am sure that there are many in both
the Houses.

My hon. friend said something about
the quorum which I could not under-
stand. I do not know why he was so
much excited about quorum. Really
there are not very many changes.
Originally, when there were 18 mem-
bers, the Council or Board could func-
tion when there were 9 persons—half
of them. Now, when there are 11
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members, we are providing that the
Board of Trustees could function if
there are 6 members. So, there is a
slight improvement; it is little more
than 50 per cent. Similarly, with
regard to quorum, when there were
18 members, the quorum was 6, Now,
when there are 11 members, the
quorum is 4. Here again, if there is
anything, there is slight improvement
rather than deterioration which my
hon. friend fears.

My hon. friend referred to appoint-
ment to the Museum Service through
the Public Service Commission. I
must say that this completely took my
breath away. On the one hand, there
is a demand that this should be an
entirely autonomous organisation and
it shall have nothing to do with Gov-
ernment, that the Trustees should be
given all powers; on the other hand,
they say that the appointments should
be through the Public Service Com-
mission. The Public Service Commis-
sion can appoint only persons who are
employed by Government. 1 do not
see how the two can be reconciled. In
any case, I do not think that the Pub-
lic Service Commission is the proper
authority for recruiting candidates to
museums or other autonomous organi-
sations and I say so with great resnect
to that body. Next time, we may be
told that professors in the universities
should also be appointed by them or
employees in the district boards and
municipalities and corporations should
be recruited through them. I do not
know where we shall end. I am sure
my hon. friend, reasonable man as he
is, will see the force of this comment
and will be satisfied.

Quite a number of hon. Members re-
ferred to the directives. I was glad
that my hon. friend, Dr. Aney, pointed
out how the directives are essential
and necessary when large funds are
placed at their disposal out of public
money. There must be some answer-
ability to Parliament. These directives
are only in matters of policy and not
of administration. In many new Bills,
this power has been assumed by the
Government, Reference was made to
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the Viswa Bharati Bill passed in 1951.
Since then we have learnt a lot. When
the U.G.C. Bill was passed, you may
remember that there is a definite pro-
vision to this effect. Parliament wants
to reserve to itself the general power
to issue directives in respect of policy
while giving the greatest amount of
autonomy in matters of administra-
tions. If there were not this power,
they would not be subject to the con-
trol of Parliament and they can act as
they like. I am sure that it is not the
intention of Parliament. There has
been a lot of misunderstanding about
these directives.

Shrimati Sucheta Kripalani referred
to the question of consultations; she is
not here now. Some other hon. Mem-~
bers also referred to this point and
they also said that the Bill was being
hurried through. T do not know what
it means. The consideration of the
amendment has been before us since
1935. There were discussions in 1950
and 1955. At every stage, the general
pattern was before everybody. The
Bill itself could not be seni to all
because it was in the process of being
drafted and I felt that till the Cabinet
had approved it, it was not proper to
send it to any outside body. But the
main outline or the substantial ecle-
ments in it were sent to the Asiatic
Society on the 1st and to the Trustees
on the 2nd of August. There were fur-
ther leiters also but no reply was re-
ceived from the Trustees. Today, I
heard for the first time—it seems—that
the trustees did not receive that letter.
At that stage, no comments were re-
ceived. They were received at a latter
stage. If the hon. Members go through
the Rajya Sabha proceedings, they
would find that I had taken into con-
sideration every one of the comments
made by them and I had gone as far
as possible in meeting their wishes. ...
(Interruptions.)

Dr. M. S. Aney: Were these pro-
ceedings made available {0 the Mem-
bers of Rajya Sabha? If so, why were
they not made available to the Mem-
bers here?
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Shri Humayun Kabir: The amend-
ments do not come here. If the hon.
Member sees the Biil as it was origi-
nally introduced and also the Bill as
finally aopted by the Rajya Sabha, he
will see the changes.

It was also mentioned that the
Bengal Government was not consult-
ed. I do not know wherefrom my
hon. friends got this information. At
every stage, they were consulted. Some
of the changes, for instance, the com-
position of the board of trustees was
made at the suggestion of the Chief
Minister of West Bengal and he him-
self acknowledged that fact. That is
why there has been no comment from
the side of the Government of West
Bengal.

One demand of the Asiatic Society
which I could not accept in full was
their request to have two nominees of
theirs. They had one nominee in a
poard of 21, originally. Now, we are
giving them one in a board of 11. Even
though we have not given them an
additional nominee, the weight of their
nominee has gone almost by 100 per
cent. I have also written to them that
in making nominations—Government
has to make 4 nominations—we will
take into consideration their views. I
have asked them to send some names
so that if we find suitable persons from
the list suggested by them, we will
certainly nominate at least one other
member who has the confidence of
the Asiatic Society of Calcutta.

One hon. Member—I think, Shri
Panigrahi—had certain comments
about the name of the Bill. He said
that it was misleading because it deals
with the Calcutta Museum but it is
named ‘The Indian Museum (Amend-
ment) Bill’’ I am afraid he has not
looked at the original Act or other
amendment. This is known as the
Indian Museum for at least 80 years,
if not longer. The Act which we are
trying to amend is the Indian Museum
Act. How can I introduce a ‘Calcutta
Museum (Amendment) Bill'? I was
surprised at his suggestion, because he
is generally a very careful student and
he does not usually make suggestions
which are irrelevant.
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Shri Braj Raj Singh (Firozabad):
There is no difficulty in changing the
name,

Shri Humayun Kabir: I will come
to that in a moment. My hon.
friend, Shri C. K. Bhattacharya, refer-
red to the Statement of Objects and
Reasons of the Bill and asked why it
should be called a National Museum
for the eastern region of India. He
seemed to suggest that by using that
term the dignity and status of that
museum was somehow being reduced.
Shri Kalika Singh also suggested the
same thing. He went further—I do
not know where he undertook re-
searches into the history—and said
that at one time it was an Asiatic
Museum. I have never heard it being
called by that name. It was at one
time a small museum attached to the
Royal Asiatic Society, as it was called
at that time. It developed into an
Indian Museum and its title was the
Indian Museum and that title has con-
tinued throughout. So that, it would
be seen that there had been no reduc-
tion from the Asiatic Museum to an
Indian Museum. Certainly, there is no
intention of reducing it now to a
regional museum.

Shri Panigrahi asked why the
advice of the expert committee was
not accepted. That committee had sug-
gested that there should be one
national museum of India with the
natural history section in Calcutta,
with archaeology section in Delhi,
with scientific section in Bangalore and
wi‘h agricultural and plants section
somewhere in U.P. I told the dis-
tinguished experts who constituted
that committee that nowhere in the
world had I heard of such a thing.
This, if accepted, would have meant
that in order to get an idea of the
culture of the country, one has to tra-
vel from Calcutta to Bangalore, to U.P.
and Delhi and—God knows how many
other places. The whole conception of
the national museum of that type was
completely wrong.... (Interruptions.)
We rejected that idea, whatever might
have been the expert advice, as an
absurd idea.
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Shri Chintamoni Panigrahi: I want
one clarification.

Shri Humayun Kabir: Sir, let me
continue. In a country like India, [
have said, it is absurd to expect that
you can have only one national
museum in one place. Because of the
vast distances, you must have national
museums in different parts of India.
It is on that basis that I have looked
at the Indian Museum of Calcutta, it
is on that basis we are trying to deve-
lop the National Museum in Delhi, it
is on that basis we are trying to deve-
lop the Salar Jung Museum in Hydera-
bad. I hope there will be one or two
other national museums of the same
status and standard in different parts
of the country. I would go further
and say that while we cannot have
perhaps more than four or five great
National Museums maintained by the
Government of India, we want that
every State museum will be a minia-
ture national museum. Therefore, we
have also stepped up considerably the
assistance which we are giving to the
different State museums so that they
can develop those museums as national
museums in the real sense, not national
museums with a capital letter but
national museums in the real sense.

It is in that light, Sir, that I have
described here in the Statement of
Objects and Reasons that the Indian
Museum is the national museum for
the eastern region of India. I have
said ‘eastern region of India’ because
it is located in the eastern region.
Nobody can gainsay that fact. Simi-
larly, take the national museum in
Delhi. Even though it is in the capi-
tal of India, from the very nature of
the case it is obvious that people in
Delhi and its surroundings will use it
far more than a person from, say, Cape
Comorin or a person from the borders
of Assam or a person from Gujerat.
You cannot expect everyone to come
to any one centre. That is why we
have this conception of a series of
national museums, at least three or
four to start with. But for that inde-
pendent bills will be necessary because
of the past history. The Indian
Museum, Calcutta has a history of its
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own. You cannot suddenly merge all
that into a general Act. The Bill re-
lating to the Salar Jung Museum.
Hyderabad, I hope will be taken irtc
consideration during the current ses-
sion and passed, and by that we shall
establish a national museum in
Hyderabad for that region of the coun-
try. We have a separate Bill because
in that place we have inherited cer-
tain things and certain things have
come to use with their past history.
You cannot lump all of them together
into one Act. It may be that a time
will come—not today but after ten or
twenty years when at least I shall cer-
tainly not be here—when we may
plan a comprehensive Museum Act
for the whole of India, when the differ-
ent national museums have been
established, the State museums have
been properly developed and there are
district museums in every district and
other museums also which will cater
to the scientific, archaeological and
aesthetic needs of the country.

Then, there was a reference by
Shrimati Kripalani to the bye-laws. I
do not know where she got this im-
pression that under the new Bill the
power of the trustees for making bye-
laws was being curtailed. The power
of making bye-laws is given in sec-
tions 7 and 8 of the original Act. Sec-
tion 7 of the original Act has not been
touched at all. The only amendment
that is sought to be made to section 8
is that after the words “consistent
with this Act”, the words ‘“and the
rules made thereunder” are to be in-
serted. This is a logical development,
because in every Act there are rules
and if there were no Rules in the past,
that was definite lacuna which had
to be filled up. Therefore, the power
of making bye-laws has not been
touched at all. The initiative remains
with the trustees. I have also told
them, with regard to certain of their
apprehensions, that if they frame bye-
laws the Government will accept them.
If the trustees have not framed bye-
laws, certainly the responsibility for
that is not the Government’s but it is
the responsibility of the trustees.
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A question was asked, why should
there be a difference between the rules
and bye-laws. The difference is
obvious. The bye-laws are framed by
the trustees. The rules can be framed
only under the Act and they are sub-
ject to the approval of Parliament.
Therefore, the rules are those things
which will be placed here whereas
bye-laws will deal with comparatively
minor matters and the trustees will
make them., So long as they are not
inconsistent with the Act or the ruies
under them, nobody will raise any
objection about the bye-laws.

Shrimati Kripalani also raised some
difficulty about the Governor being
the Chairman. I think having the
Governor as Chairman will help in
many ways. The Governor is the head
of the State. The Governor is not the
head of the Government. In this way,
there is a connection with the State.
At the same time, the Governor being
outside party politics, not being a
member of the Government, not being
a member of the party in power, he
can take a more detached view of
many of these things. Another objec-
tion raised was that the Governor’s
conduct may be subjected to questions
in Parliament. I do not think it is ever
likely. In any case, Governors are
already chancellors of universities.
Therefore, if being a chancellor of a
university does not in any way preju-
dice the Governor’s status, I do not
see how making the Governor, the
Chairman of the Indian Museum will
do so. Anyway—hon. Members are
probably not aware or they have not
looked up the law—I may say thal the
Governor is already the Chairman of
the Victoria Memorial in Calcutta. The
Victoria Memorial is also one of our
monuments for which money 1s voted
by Parliament. The Parliament has a
right to criticise that expenditure, if
need be, That has not in any way in-
terfered with he Governor being its
Chairman, Therefore, this sbjection
also, I submit, is not founded on
reason.

My hon. friend, Shri Gupta, raised
two or three points one of which I
thought was very interesting. He rais-
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ed the objection that in place of the
Director of Zoological Survey and the
other officers of the Government, we
are putting only the Secretary. I gave
one reason for that. At present my
Ministry has four or five representa-
tives there, and it is, if I may be per-
mitted to say so, rather sur-
prising that when you have the
Director-General of Archaeology you
have simultaneously the Superinten-
dent of Archaeology also. How this
clause came into the Bill originally is
very difficult to understand. @ Where
you have the Director-General of
Archaeology why should his deputy
also be simultaneously a member?
(Interruption.)? Further, all these
experts are advisers to Government.
All these experts are officials and,
therefore, their advice is always
available to Government. It is not,
therefore, necessary to put them in
the Board of Trustees. On the con-
trary, as I stated in my opening
speech, their responsibilities have
increased so much that they are not
able to give that time and attention
to the affairs of the museum which is
required of them. The Director of
Geology, the Director of Zoology, the
Director-General of Archaeology and
other officers are always on tour
during most of the time of what is
called the camp season. For the rest
of the time they are busy studying
their finds, studying and analysing
the work which has been done during
the winter season ang presenting
reports to us. Their advice will be
available wherever and whenever
necessary.

I may also draw the attention of the
House to the clause where we have
provided that if a trustee, not any
trustee but only the ex officio trustee
is unable to attend, he may send a
representative with the previous
permission of the Chairman. The
reason for that is, it may be that in
some particular meeting the agenda
deals with archaeology and the
Secretary of the Ministry instead of
going himself may send the Director-
General of Archaeology for that
particular meeting. It may be that
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in another meeting the major subject
for discussion is zoology or botany.
The Secretary in that case will have
the right of sending the Director of
Zoology or the Director of Botany as
the case may be. Therefore, by
making this provision we have kept
the way open for securing the advice
of these experts and, at the same
time, reduced considerably the size of
the Board. As I have said, all the
committees which have gone into the
question of this Indian Museum were
agreed on one point, that the size was
unwieldy, the size of 18 was unwieldy
and it should be reduced.

However, I would add, we are
considering the setting up of a number
of expert advisory bodies. My own
personal view is—I have mentioned
this to one or two trustees also—that
a museum of this type must have a
whole-time Director. Till there is a
whole-time Director to look after the
different departments and co-ordinate
their work, the museum cannot render
that service of which it is capable and
which we expect from it. I am hoping
that as soon as the new Board of
Trustees come Into being, they will
probably take action in this direction.

I have said earlier that there is dual
control at every stage, that the
trustees are the legal owners, but the
real powers are with the departments
of the Government of India. That
position will be removed when we
have a director who will be directly
under the Board of Trustees and will
be able to pay whole-time attention
and not part-time attention.

Shri Narasimhan: There is no pro-
vision to that effect.

Shri Humayun Kabir: There is no
necessity for that provision. My hon.
friend is a sufficiently experienced
Parliamentarian to know that in an
Act we do not say so and so should
be appointed. These are matters of
detail which should always be settled
by the Board of Trustees themselves.
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Shri Kalika Singh: It is now being
suggested that the directors will not
be avpointed. But I think in the Bill,
as it stands now, they may be
appointed.

Shri Humayun Kabir: My hon.
friend has not understood me. What
I said was that directors of Botany or
Archaeology or Zoology or Geology
cannot give whole-time attention. In
a museum of this type you must have
a director of the museum which is
cntirely a different thing.

Then there was the question of
dispersal of objects. I have made it
perfectly clear more than once that
there is no question of any dispersal
of objects, and therefore I gave an
assurance in the other House, and
which I would repeat here, that
nothing will be taken away without
the unanimous consent of the trustees
and I said on behalf of Government
that if the trustees framed by-laws to
that effect, we shall accept them.

Then there was the question of a
public representative. My hon. friend
Shri Indrajit Gupta mentioned it.
Who are the public representatives?
It is very difficult to decide who is
a public representative and who is
not. In any case, how are you to
select one? Are you asking the people
of Calcutta to have a vote to elect
one representative to the Indian
Museum, and the people of Orissa and
the people of Assam and the people
of other parts of the country to do so?
The mayor is there in a representative
capacity.

Shri Idrajit Gupta and some other
hon. friends mentioned—I do not
understand how—that official control
was being increased. I really fail to
understand how this statement was
made when we are reducing the
number of officials. The Governor is
certainly not an official. The Mayor
of Calcutta is not an official. The four
persons to be nominated by the Gov-
ernment of India will almost certainly
not be officials. Perhaps one may be
an official and he may perhaps be the
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representative of the Geological
Survey which is not attached to my
Ministry, and I may have to give
some representation to the Asiatic
Society. Even in the case of the West
Bengal Government, it is a nominee.
They have greater freedom today
than was the case in the past. If you
feel that the vice-chancellor of the
university, the mayor, the Governor—
al] these people—are going to knuckle
down to the two or three officials who
are there, I agm afraid you are not
paying a compliment to those officers
and, may I respectfully submit, not
probably showing a proper apprecia-
tion of the realities of life.

Shri Subiman Ghose (Burdwan):
They might send their their P.A.s.

Shri Humayun Kabir: The
Governor will preside and under the
Act you will find that there is no
question of sending any substitute in
the case of the former.

Then, Shri Aurobindo Ghosal asked
about piecemeal legislation. I have
already replied to that point when I
said that a comprehensive legislation
may come, but this is not the time for
it. He also spoke about dynamism. I
do not know what exactly dynamism
is. It is a very difficult word and
different people understand dynamism
differently. But I do hope that a
smaller Board will be more dynamical
than a bigger Board. It is almost a
law physics and I  thirk it is also
equally true of human dvnamies.

Then he also referred to the question
of purchase of objects. We have been
increasing the grants. Actually, if I
gave you the figures, you would find
that the grants are increasing and the
way in which grants to this and other
museums have been enhanced over
the last two or three years. I am
speaking off-hand, from meory, but
I think out of the provision which was
made in the second Five Year Plan,
practically the whole amount will
have been spent in the last two and
a half to three years. We will spend
the whole amount, and I have no
doubt about it.
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Dr. Samantsinhar raised an
interesting question. about the vice-
chancellors of Patna, Utkal and
Gaubhati universities. 1 may frankly
admit that at one stage I had myself
thought that there should be provision
for a number of representatives from
outside Bengal. But I was advised
and advised very strongly from many
sources that though it may add to the
size of the body, it does not add
strength, because they cannot all
attend the meetings, especially when
you remember that meetings are held
once every month and sometimes even
twice. But I do say that wherever the
Government of India nominates a
number of people, I will -certainly
keep in view the various opinions,
wishes and suggestions made in this
House and I will see how far I can go
in meeting those suggestions and
views which I consider to be quite
legitimate.

T have. I think. covered practically
all the points. I hope that after this
clarification, the House will be satis-
fied that the Bill ic intended to im-
prove the Indian Museum and make
it a truly national museum and also
enable it to function with distinction
and with despatch and develop into
a chain of museums which will cater
to the artistic, scientific and cultural
education of this country. I have the
Bill will be passed without any
dissenting voice.

Mr. Chairman: The question is:

“That this Bill further to amend
the Indian Museum Act, 1910, as
passed by Rajya Sabha, be taken
into consideration.”

The motion was adopted.

Clause 2—(Amendment of section
2)

Dr. Samantsinhar: I beg to move:

Page 1, for lines 15 and 16, sub-
stitute—

“(d) the Vice-Chancellors of the
Universities of Calcutta,
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Patna, Gauhati and Utkal;”
(1).

Page 1, omit lines 22 and 23. (2).

I have nothing much to say except
that in sub-clause (d) of clause 2, “the
Vice-Chancellors of the four universi-
ties” mentioned in my amendment be
substituted. Further, the Governor of
West Bengal is the Chairman. The
Mayor of Calcutta is also there. Again,
the Vice-Chancellor of the Calcutta
University and the Accountant-
General of West Bengal are also there.
So, what is the good of having another
person to be nominated by the Gov-
ernment of West Bengal?

The hon. Minister has also replied
in the course of his speech that among
the four persons to be nominated by
the Central Government, he has kept
one for a representative from a
different Ministry, and out of the
remaining three, he has promised one
for the Lok Sabha and the other two
for other States also. A I said earlier,
in the eastern region, there are at
least four States, and the nomination
is four. So, I do not know how the
hon. Minister is going to have repre-
sentatives for the different interests
and different States. I do not think
his promises will materialise. What-
ever it may be, I have moved these
amendments.

Shri Humayun Kabir: I have
already said that I would try to see
how far I can accommodate the other
representatives. But I am sorry I
cannot accept the amendments.

Mr. Chairman: I shall put the
amendmentg together to the vote.

The amendments Nos. 1 and 2 were
put and negatived.
Mr. Chairman: The question is:
“That clause 2 stand part of the

Bill® L il ]

The motion was adopted.

Clause 2 was added to the Bill.
Clauses 3 to 13 were added, to the Bill.
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Mr. Chairman: The question is:

“That clause 1, the Enacting
Formula and the Long Title stand
part of the Bill.”

The motion was adopted.

Clause 1, the Enacting Formula and
the Long Title were added to the Bill.

Shri Humayun Kabir:
move:

“That the Bill be passed”.
Mr. Chairman: The question is:
“That the Bill be passed.”
The motion was adopted.

I beg to

16.50 hrs.
COMPANIES (AMENDMENT) BILL

Mr. Chairman: The House will now
proceed with the next item on the
Order Paper, viz., the Bill further to
amend the Companies Act, 1956, as
reported by the Joint Commtttee.

The Minister of Commerce (Shri
Kanungo): We have got about 10
minutes now and my speech is likely
to take nothing less than half an hour.
If you permit me. I will just say that
I am moving the Bill and I will deliver
my speech tomorrow.

Mr. Chairman: He may move the
motion.
" Shri Kanungo: I beg to move:

“That the Bill further to amend
the Companies Act, 1956, as
reported by the Joint Committee,
be taken into consideration.”

1 beg your indulgence that my speech

may be permitted to be made
tomorrow.

Mr. Chairman: Yes. The House
standg adjourned till 11 am. to-
MOTTOW.

16.52 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
November 16, 1960/Kartika 25, 1882
(Saka).






